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[Mr. Deputy-Speaker]

done by a Government, could not he
challenged. Under those circum-
stances an adjournment motion is not
the proper remedy even if any gectior.
of the public or any Members  of
Parliament consider it necessary.
Members  can table a Qquestion that
more than usual force has been sent
or more than the ordinary force ought
to have been raised. like that and it
may be answered. but »part from that,
I do not consider that an adjournment
motion is the proper remedy to venti-
late such grievances. I disallow the
other adjournment raotion also.

Dr. S. P. Mookerjee: In view of the
conflicting reports which have been
made and the serious possibilities of
this movement being carried on. may
I suggest. Sir. that we :may have a
half day's debate on Saturday if the
Prime Minister agrees.

Shri Jawaharlal Nchru: I am per-
fectly prepared to state such facts as
are in my possession for the informa-
tion of the House. I <o not see how
any useful purpose would be served
by such a debate. Apart from the
legal aspect of it. I am rrepared to
place before this Hou::ze all such facts
as I can gather.

Mr. Depuiy-Speaker: When such
Gebates gencrally tske place. if  thé
hon. Members cre =0t sotisfied and if
there is not suffcient time by way of
a question to elucidate that matter,
then Government might concider whe-
ther it is necessary or desirable.

Anr Hon. M2mber: This guestion has
been disallowed.

Mr. Deputy-Speaker: It will be re-
considered,

LEAVE OF ABSENCE

Mr. Deputy-Speaker: I have to in-
form the hon. Members that I have
received the following letter from
Shri Pannalal R. Kaushik:

“As I am seriously i!1 here and
as the Ductors have advised me to
take complete rest, it. is not pos-
sible for me to uattend the second
session of the House of the People
which has commenced from the 5th
November, 1952. I would. there-
fore. request you aind the Members
of the House to permit me to be
absent from the meetings of the
House in this Session.

In case I recover early and the
Doctors allow me to take part in
my day-to-day work, I shall cer-
tainly attend the meetings of this
House”
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Is it the pleasure of the House that
leave be granted to Shri{ Pannalal R.
Kaushik to be absent from all the
meetings of the House ¢f the People
during this session?

Leave was granted.

SUPPLEMENTARY |DEMANDS
GRANTS, 1952-34.

The Minister of Reveaue and Ex-
pendityre (Shri Tyagi): I beg to pre-
sent a statement showing Supplemen-
tary Demands for Grants for expendi-
ture of Cecntral Government (exclud-
ing Railways) for the year 1052-53.

FOR

PAPER LAID ON THE TABLE

REPORT OF REHABILITATION FINANCE
ADMINISTRATION

The Minister of Pevenue and Ex-
penditure (Shri Tyagi): I beg to lay
on the Table a copy of the Report of
the Rchabilitation Finance Administra-
tion for the half-year ended the 30th
June, 1952, in accordance with
sub-section (2) of scction 18 of
the Rehabilitation  Finance Ad-
ministration Act, 1948. [Placed in
Library. See No. IV. O. 4(35).]

INDUSTRIAL FINANCE CORPORA-
TION (AMENDMENT) BILL—Contd.

Shri S. S. More (Sholapur): On a
point of information, Sir. The hon,
Mr. Tyegi was pleased to read a letter
reccived from the Chairman of the
Corporation. I want to ktow whe-
ther it is placed on the Tabie of the
House so as to form part of the record.

Mr. Dcepuiy-Speaker: Whatever is !
read to the House will form part of
the record of the House.

Shri S. S. More: I did nt get it. I
wanted to look into it. It could not
be got.

Mr. Deputy-Spealker:
¢irculated immediately.

Shri S. S. More: He rezd it two days
back.

Mr. Deputy-Speaker: What he has
read will form part of tne record, .

Shri Sarzitradhar Das: (Dhenkanal—
West Cuttack): May I point out that
he did not mead the letter fully? The
letter itself should be laid on the Table
of the House, Only portions of it have
gone into the record.

Dr. S. P. Mookerjee:
South-East): That is ¥rwue

It cannot be

(Calcutta
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Mr. Deputy-Speaker: May I suggest
to the hon. Minister, whatever letter
he has read or part of a document, it
must be placed on the Table......

The Minister of Revenue and Ex-
penditure (Shri Tyagi): If I may sub-
mit, Sir, there was nothing to keep
away from the letter. I can read the
whole of it. I read only relevant por-
tions: but I have no objection in plac-
ing the whole letter before the House,

Shri Sarangadbar Das: Thank you.

Clause 2.—(Amendment of section 2
etc.)

Shri T. K, Chaudhuri (Berhampore):
May I point out, Sir, that there is a
small printing mistake in cyclostyling?
In the first line of my ameadment, it
should read “.... .shipping or in any
other trade......”. The word “trade”
has been dropped.

Mr, Deputy-Speaker: The wcords “an-
<illary to a manufacturing industry..”
should be there.

®
Shri T. K. Chaudhuri: Yes. I beg
10 move:

In page 1. line 7. for “or in ¢hipping”
substitute*

“or in transport. shipping or in
any other trade ancillary to a
manufacturing industry which in
the opinion, of the Corperation
deserves encouragement”.

I will not take much ot the time of
the Housc in speaking on my amend-
ment. It is almost  celf-explanatory.
‘What I have sought to get included
are transport and trades ancillary to
a manufacturing industry. There
mgiht be special cases where in order
1o develop a particular industry, some
ancillary trades have also to be én-
couraged. It is for this purpose that
I want to include ‘trade’.  Otherwise,
I am quite conscious of the fact that
the Industrial Finance Corporation is
meant to extend financial help only to
manufacturing industries. So far as
shipping and transport are concerned,
1 think their case for help is self-evi-
dent. My amendment /nly extends
the scope of helping to be given to con-
cerns dealing with transport and ship-
ping. Shipping is already there in the
amending Bill. [ want transport and
also a few special type of trades to be
included.

The Deputy Minister of Finance (Shri

M. C. Shah): 1 do not accept the
amendm®Rt.

Mr. Deputy-Speaker: Amendment
moved:

In page 1, line 7, for “or in shipping”
substitute:
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“or in transport, shipping or in
any other trade ancillary to a
manufacturing industry which in
the opinion of the Corporation de-
serves encouragement”,

Shri M, S. Gurupadaswamy (My-
sore). According to the rew amend-
ment made to this section the words
“or in shipping” are sought to be in-
troduced. I have got a misgiving in
my mind in regard to which aspect of
shipping a loan granted by the Indus-
trial Finance Corporation vvill be uti-
lised. As I understand, shioping has
got two branches: commzreial and con-
structional. The point is whether the
loan granted by the Corporation is to
be utilised for both the biranches, that
is, whether the Government wants that
the loan sanctioned by the Corporation
may be utilised to any branch of this
industry or should it be conflned to a
particular branch of the industyy,
either to the building sectot of it or
the commercial sector.

I feel that shipping, of ourse, is an
industry which should ke suppr.rted.
It should be heiped. It requires a huge
amount of money. But, while helping
the shipping industry, as far as pos-
sible, loans should be sanctioned for
the purpose of ship-building and not
for commercial enterprises. You are
aware, Sir, that the financi«l resources
of the Corporation are limited. and
loans are needed for other industrial
purposes as well. So. instead of giv-
ing loans to commercial shipping, it is
advisable from the 1oint of view of
the community in general arnd from
the point of view of the nation, to help
only ship-building. Therefore, I want
that, instead of putting it “or in ship-
ping” in a general way. it is better to
amend it and say. ‘ship-building’ cor
some such thing so that the money
that is granted for shipping may be
utilized only for building purooses

Shri K. K. Basu ({(Diamond Ilar-
bour): We have had enough discussion
on the general aspect of the Industrial
Finance Corporation. ©On this parti-
cular clause. when an attempt is made
to extend the scope of the Industrial
Finance Corporation so as to include
shipping industry. we have not yet
been supplied with enough material to
justify the Government’s desire to ex-
tend the scope. We have had the re-
cent experience of how certain indus-
trial concerns. which were granted
loans to develop ship-buildings yards
at Vizagapatam failed and Govern-
ment had to take over and give much
more money in collaboratién with some
other foreign firms. We have an appre-
hension—unless the full facts in regard
to the way in which the Industrial Fin-
ance Corporation is reported to have
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worked so long are presented before
the House—we do not know whether
the extension of the scope of the sec-
tion will enable India to develop
industrially. We are fully conscious
that in an industry such as shipping.
both the manufacturing and the cum-
mercial aspects need to e Jdeveloped,
because. we are as vet very much de-
pendent on foreign concerns. We
know very well that even .he food gifts
or whatever was coming had to de-
pend on foreign shipping and as a
result, our exchequer had to pay much
more than what is usually contracted
for. But we feel that unless the Gov-
ernment gives an assurance that they
will not allow this extension of scope
to be utilised by a section of the iiidus-
trialists which. unfortunately has a
sort of—I will not say unholy—influ-
ence over this Government. this sum
which the Government propose to
guarantee or to spend through these
industrial concerns would not be pro-
perly utilised. Therefore, before we
acceépt this amendment, we think the
Government should give an assurance
that they would do all in their power
to see that the money ig properly uti-
lised for the industrial development of
the country, and not for increasing the
wealth of a small section of industria-
lists who are today influencing the Gov-
ernment’s policy. and e:zpecially the
Industrial Finance Corporation,

Mr. DeputySpeaker: The question is:
In page 1, line 7. for “‘or in shipping”
substitute:

*or in transport, shipping or in
any other trade ancillary to a
manufacturing industry which in
the opinion of the Corporation de-
serves encouragement”.

The motion was negatived.

Mr. Deputy-Speaker: The question is:
“That clause 2 stand part of the
Bill.”

The motion was adopted.
Clause 2 was added to the Bill,
Clause ' 3.—(Amendment of section 10
etc.)

Shri K. K, Basu: I beg to move:

In page i, line 13, after “be substi-
tuted” add: .

“and. the words ‘who shall not
be connected in any way with big
businese in industry’ shall be
added at the end”.
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Mr. Deputy-Spcaker:

moved:

In page 1, line 13, after “be substi-
tuted** add:

“and the words ‘who snail not
be connected in any way with big
business in industry’ shall be
added at the end”.

Shri T. K. Cbaudhuri: Sir, I move:

In page |1, for lines 16 and 17, sub-
stitute:

*“(g) One Deputy Man:aging
Director appointed by the Central
Government after consideration of
the recommendation of the Board.”

Mr. Deputy-Speaker:
moved:

In page 1, for lines 16 and 17, sub-
stitute;

“(g) One Deputy Munaging
Director appointed by the (Central
Govegnment after consideration of
the recommendation of the Board".

Shri A. C. Guba (Santipur): I am
not moving, Sir,

Mr. Deputy-Speaker: If the hom.
Member is not able to speak up with
respect to any of the awendments he
has tabled. he may ask another hon,
Member to read out for him. but he
ought to be in the House. I{e may say
which amendment he wants to move.

Shri A. C. Guha: I have no amend-
ment to move in clause 3.

Shri Sivamurthi Swami (Kushtagi):
I beg to move:

Amendment

Amendment

In page 1. line 22, for "but 5hall
not"” substitute *“and".

Mr. Deputy-Speaker:
moved:

In page 1, line 22, for “but shall
not” substitute “and”,

Amendment

Shri T. K. Cbhaudhuri: I beg to move:

In page 1, line 27, after “meeting”
add:

‘on being authorised in writing
by "the Managing Director to do
so.

Mr. Deputy-Speaker: Amendment
moved:

in page 1, line 27, after "meeting”
add: ®

“o11 being authorised in writing
by,the Managing Directos to do
so.”

Is the hon. Minister accepting any
of these amendments?
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Shri M. C. Shah: No.

Mr. Deputy-Speaker: Do hon. Mem-
bers want to say anything regarding
these amendments?

The amendment to seciion 10 of the
original Act contained in clause 3 is
that one more Director mmay be added
o the existing number uf three. thus
making it four. Now. to extend the
gualification proposed in Mr. Basu’s
amendment to the other three Direc-
tors existing already is out ¢f crder.
That is not a matter which is modifted
or amended by the amending Bill.
Hon. Member will kindly remember
the scope of the Bill s0 that there may
not be any difficulty. 'The Bill is sn
amending Bill. There can be a maodi-
fication only so far as the portions of
the original Act are touched upon in
substance by the Bill. It ig riot &5 if
the whole Act is under consideration
now, open for discussion or open to
amendment. Therefore, 2ny a:nend-
ment which goes beyond the :cope of
the Bill will be out of order. That is,
if there are already three members snd
they want to convert their nrumber in-
to four. now to add a qualification
even for the existing three members
will be going beyond the scope of the
Bill. On the other hand. the hon.
Member may say that the fourth r:em-
ber who is added shall have such and
such qualifications. That will be in
order, whatever may be the opinion of
the House. To extend this quulifica-
tion to all the three existing cries, will
be not in order.

I
Shri K. K. Basu: My intention was
to eualify all the four,

Mr. Deputy-Speaker: True. It may
be very good, but it is not in order.

Shri K. K. Basu: I will not take long.

Mr. Deputy-Speaker: It is not a
question of taking a long time. The
amendment cannot be in its present
form. It‘ should be:

In page 1, line 13, after “be substi-
tuted” add:

“and the words ‘provided 1hat
the fourth member shall nat be
connected in any way with big
business in industry’ shall be &«d-
ded at the end.”

Pandit Thakur Das Bhargava (Gur-
gaon): Which means =2ll the rest ay
be so connected, but the fourth mem-
ber will not be.

Mr. Deputy-Speaker: At least cne is
not connected. That js all. Shall I
take it to be the amendment?
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Shri K, K, Basu: As you have ruled
so, I think that is the only al‘ernative
for me.

Shri T. K. Chaudhuri: At least let
us save one from the -lutches of big

business.
Shri K. K. Basu rgse—

Mr. Deputy-Speaker: The hon. Mem~
ber has said sufficient @bout ihis mat-
ter.

Shri K. K. Basu: No,

Mr. Deputy-Speaker: The discussion
was only for this purpose against *“big
business”.

Shri K, K. Basu: We never caught
your eye.

Shri M. S. Gurupadaswamy: Can we
not discuss the entire section 10?

Mr. Deputy-Speaker: No. The hon,
Member may say that there r.eed not
be an increase to four. but the num-
ber be increased to five.

Sbri M. S. Gurupadaswamy: I am
talking of the principle underlying that
section. whether there ¢hould be nomi-
fnation of all the Directors by the Gov-
ernment or its composition should be
of private industrialists as well as the
nominees of the Government

Mr. Deputy-Speaker: No. Whatever
is not touched by the Bill, as a niatter
gf principle ought not to be tcuched

ere,

st framfa @& ot & A
gg IaoaT Mt § fE 3fegas erg-
A7 arare™ (Industrial Fin-
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AWM F TIER N FWH WA FT 49
g T & Fomy 7@ T IV I IR
F F1ferr &Y 1€ § I8 Siw & |
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Shri K, K. Basu rose—

Mr. Deputy-Speaker: The han, Mem-
ber wants to speak again?

Shri K. K. Basu: I have not spoken
on this amendment. I only just moved
my amendment.

By movir:g this amendment, I wanted
to impress on the Government the ad-
visabiiity «f decreasing the influence of
the in<lus iia:ists over *he Idustrial
Finance Corporation. During the last
few days u.re were ailegations and
statements by Members belonging to all
shades of opinion to the effect that the
administrstio:s of this Corporation is
not abuwve boird ‘The main ruvasons
given were tuut this Corporation was
dominsted by a section of the indus-
irialisis. Yesterday in -eply to these
allegations. the hon, Mover cf the Bill
tried to analyse and show taat the in-
dustrizlists were only two—the Chair-
man and Shri Biren Mookerjee. You
know very well that in our ccuntry
industrialists have quite a good deel of
influence over the big banks. The hon.
Minister tried to give only those per-
sons who are directly known to
indu-trialists. but left out the repre-
sentatives of the Ceniral Bank of
India or other big banks. who are re-
presented under the provisio: relating
to the scheduled banks’ represe:tatives.
Under the Act itself, we carnot pre-
vent these industyialists— or their fin-
ancial partners. I should say—from in-
fluencing the big banks or the big in-
surance compgnies which are  still
dominated by a sort of trust of these
big persons who have interests in indus-
tries. commercxal institutions and banks.
When such is the case, we feel that at
least* the nominees of the Guvernment
should be such that the interest of the
nation and the over-all development
or improvement of jndustry will be
paramount to them, and they should
be in a position to keep out of the in-
fluence of the industrialists that may
try to dominate thiz Industrial Finence
Corporation. With that end in view,
I have moved this amendment to im-
press on the Government that in future
at least. in choosing their representa-
tives. they should see that the person
nominated. even if he belongs to the
Government service, will not be Influ-
enced by the industrialists.

We have been told that even in the
executive sub-committee which has the
2ower to grant loans and advances,
there is only one industrialist, end that
it is presided over by a Government
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nominee. Even then the facts which
were produced before the liouse have
not yet been chalienged. As a matter
of fact, they have been admitted Earti-
ally. and two names 4t least have been
disclosed. We find from a1l this, that
at least one industrial magnate is
strong enough to intiuence even the
nominee of the Government.

Therefore, I feel that in iuture at
least in exercising the nower of nomina-
tion the Government shou!d see that
such persons of mental sirength and
integrity should be nominated—i do
not say the present miembers have no
integrity—who shall have the courage
enough, if necessary. to fight the infiu-
ence of industrialists and tn see that
the fynds of the nation are used in the
larger interest of industrial develop-
ment and not to help the ceselopment
or the growth of a particular indus-
trial magnate or group.

Skri T. K. Chaudhuri: The amend-
ing Bill makes provision for the ap-
pointment of one Deputy Managing
Director. But in significant difference
to the original Act we find here that
the Deputy Managing Director will be
appointed by the Corporation, 1 think
this is a pernicious principle so far as
the Managing Director and the Deputy
Managing Director are c.»ncerned.

Sir. you might remember when the
original Act was being ciscussed in the
tfouse that preceded this one in 1848,
it was demanded by slmost all sections
of the House that the Industrial Fin-
ance Corporation should be a fully na-
tionalised body or State Corporation,
but the Government of the day «ocld
not see their way to accept that sug-
gestion and the Act as it was then pas-
sed. the Industrial Finance Corporation
Act of today makes the Corporation
partly Stateowned and State-control-
led. We on this side of the House are
of the opinion that even if we are de-
barrred from accepting the principle
of nationalisation for the present, we
should extend the limits of State con-
trol as far as it is possivle. In view of
the fact that the Deputy Managing
Director will be vested with consider-
able powers. I feel. it is very riecessary
that he should be appointed directly
by the Government. Of course, they
may take into consideration the recom-
mendation of the Board,

To make this amendment acceptable
to the Government. although the
Deputy Finance Minister has already
shaken his head to this rfusgestion, I
have tried to follow the original Act.
Under the original Act. the Managing
Director {5 to be appointed by the
Central Government after considera-
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tion of the recommendation of the
Board, I have tried to frame this
amendment in a form which riay be
ucceptable to the Government and may
1 appeal to him to accept at least this
small amendni2nt which only seeks
to extend the power of the Government
over this body against which so many
ymplaints have been heard. Let him
not at least be a party to framing any
such provision which would further
cxtend the control of private indus-
trialists or bankers who are already
there on the Board. The control of

e Government, we fcel. should be
extended and the Deputy Managing
Director should be appointed directly
by the Central Government.

Shri M. S. Gurupadaswamy: The
note on clauses provided in the Bill
with regard to ¢lause 3 reads like this:

“In view of Government’'s res-
ponsibility on account of the
guarantees given by the (fovern-
ment in terms of the Act and ulso
to enable proper representation
being given to all interesis. pro-
vision is being made for the nomina-
tion of four Directors instead of
threce as at present. The Deputy
Managing Director ¢ the Corpora-
tion will be included in the Board
of Directors of the Corporation
without voting rights”.

I draw the attention of the hen.
Minister concerned—he is talking now;
I want the Minister to listen to me,

Mr. Deputy-Speaker: The hon, Mem-
ber wants the hon. Minister's whole-
hearted attention.

Shri Tyagi: Yes.

Shri K. K. Basu: He does not want
to hear,

$]l11ri T. K. Chaudhari: He hears no
evil

Shri M. S. Gurupadaswamy: The in-
crease in the number of Government
nominees from three to four is intend-
ed, according to their own wording, to
give representation to a'l interests. I
want to know which interests have
not so far been represented, There
are three nominees of the Government
already on the Board, ar.d I want to.
know whether the Government s
nominating people to represent ditf-
erent interests in the country. and
which are the interests that have been
recognised by the Government. There
is no meaning in merely adding up
Government nominees. There must be
some principle or some objective in
increasing the number vf members of
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the Board. I have already made men-
tion of the fact in my speech that the
Government shouid nominaie all the
people in the Directorate, but it was
not acceptable to the hon. Minister con-
cerned. but anyway while confining
my remarks to this only, I would ask
the Government to give us full infor-
mation as to the interests that have
not been represented so far which in-
}t}erests Government want to favour
ere,

I feel the word ‘interest’ is unfortu-
nately used. There should be only one
interest, to my mind, that is, national
interest.

Shri M. C. Shah: That will be the
position.

Shri M. S. Gurupadaswamy: But you
have mentioned ‘all the interests'......

Shri M, C. Shah: National interests.

Shri Tyagi: Government interest is
meant and we are only reinforcing the
strength of the Goverament and that
is the desire of the House. He will
only be representative of the Covern-
ment.

Shri M. S. Gurupadaswainy: So, I
take it that ‘all interests’ mean Govern-
ment interests or national interests,

Shri M., C. Shah: National interests,

Shri M. S. Gurupadaswamy: While
appointing these men, special care
should be taken. My hon. friend here
has asked the Minister to appoint men
of integrity and character. But I go
still further and make it very clear—
in appointing the .iominecs of the
Government. it is always acivisable to
have economists...

Shri Tyagi: That is the intention,

Shri M. S. Gurupadaswamy: But I
gather one of the members is an indus-
trialist who does not know anything
about national economy. While ap-
pointing these people, special care
-shotuld be taken to find out econo-
mists. ..

Mr. Deputy-Speaker: The hon. Mem-
ber wants an academic economist and
not a practical economist?

Shri M. S. Gurupadaswamy: I want
both academic and practical econo-
mists—those who combine academic in-
stinct as well as practical vision.

An Hon. Member: And that must
be a harmonious combination.

Shri M. S. Gurupadaswamy: I want
the Government to find out such peo-
ple who have no financial or industrial
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interest in any sector of the industry.
Such people should be chosen. The
people who are elected from among ‘he:
shareholders are generally the repre-

sentatives of banks, insurance c¢oms-
panies and they naturally will have-
some interest or the other. We know.

how the banks, the joint-stock banks
and the scheduled banks....... .

Mr. Deputy-Speaker: Are we getting .
into the section itself, section 10?7 I
thought the hon. Member is confining
himseif to those portions that are
a}:ne"ndcd. How does this arise out of
this?

Shri M. S. Gurupadaswamy: They
are cognate, Sir, ;
Mr. Deputy-Speaker: The hon. Mem-="-
ber moved a motion for reference to
a Select Committee. That was moved
and debated upon at length. We
should not once again go into those
topics or portions wnich have not been
touched upon by the amendment.
There is only one question, a Deputy
Managing Director and some other
small amendments, I think the hon.
Member must not stray away. If he
has anything more.to say he may say
or otherwise he may resume his seat.

Shri M. S. Gurupadaswamy: Sa, I
submit that while appointing one more
nominee, the Governm#nt must say in
what way they are experiencing any
difficulty with the existing number, in.
what way the addition of one more
member will help:the Government to-
operate the concern in a much better
way. They have not made out any
case for the addition except that they-
want to give representation to sll in-
terests. I want the reply from the
hon. Minister, so far as this guestion is
concerned.

Shri M. C. Shah: I have already"
stated in my speech and in my reply
that it is to have greater control over
the administration t{hat we want to
have one more.

An Hon, Member rose—

Mr. Deputy-Speaker: Now, does the
hon. Member want to speak after the-
Minister has concluded. The hon,
Member will reserve his speech for
another clause.

The question is:

In page 1, line 13, after ‘be substi-
tuted” add:

“and the words ‘provided that
the fourth member shall not be
connected in any way with big
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(Mr. Deputy-Speaker]

business in industry’ shall be ad-
ded at the end".

The motion was negatived,
Mr. Deputy-Speaker: The question is:

In page 1, for lines 16 and 17, sub-
.stitute: -

‘“(g) One Deputy Magaging Direc-
tor appointed by the Centr:l Gov-
ernment after consideration of
the recommendation of the Board.”

The motion was ncgativel,
Mr. Deputy-Speaker: The question is:

In page 1. line 22, for “but shall not”
substitute ‘“‘and”.

The motion was ncgatived.
Mr. Deputy-Speaker: The question is:

In page 1. line 27. after “meeting”
add:

“on being authorised in wniting
by the Managing Director to do so.”

The motion was negatived,

Mr. Deputy-Speaker: The qi:estion is:

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

Clause 4:— (Amendment of section 11
etc.)

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): 1 beg to move:

In page 2, line 5, at the end, add:

‘And the following proviso shall be
added. namely:—

"Provided that no foreign power
or organisation will have the right
to nominate the Director.”’

Shrl T. K. Chaudhuri: I beg to move:

In page 2. line 7. after “inserted”
add:

‘And for the words "two (full
consecutive terms’ the words ‘‘one
full term” shall be substituted’.

Shri N. Sreekantan Nair: I feel it is
a very important matter which should
deserve some more attention and some
more scrutiny by Members of this
‘House. The amendment put forward
by Government to the original Act is
intended to bring in some authority
-other than the Govermment to nomi-
nate the Directors. Up to now, only
the Government is authorised to no-
minate the Directors. Now. the Gov-
ernment wants that authority to be
extended to somebody else. I do not
Xnow who that authori*y is or will be.
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In view of the fact that we are now
negotiating a loan with the Interna-
tional Bank. and in view of the fact
that great haste has been shown in
this House to get this Bill vassed, and
in view of the fact that there have
been allegations of some sort of inter-
vention or control by American Im-
perialism over some of the Members
of the Treasury Benches, we feel that
there is something undesirable behind
this amendment. It has been shown in
this House that the position of the
International Bank is such as to bimmg
about the maximum pressure and in-
fluence of America. It has been point-
ed out that America enjoys more than
32 per cent. of the total votes and
that American influence predominates.
The voting arrangements are such as
to render.........

Shri M. C. Shah: Sh2l) I intervene?
I think there is some misapprehension.
There are three Directors nominated by
the Central Government and two Direc-
tors nominated by the Central Board of
the Reserve Bank. 7Then there is the
term of office and retiremen:t. Tl
Directors nominated by the Govern-
ment shall hold office during the ylea-
sure of the Central Guvernment.

Shri N. Sreekantan Nair: I have no
objection to giving the right or the
powel to the Reserve Banlk, But. [
fear, because of the nocgotiations and
because of the conditions which are
generally imposed by the International
Bank, I fear that there may be......

Mr, Deputy-Speaker: The hon. Mem-
ber is seeing a ghost where nune exists.

Shri N. Sreekantan Nair: It is to
provide against ghosts, Sir.

Mr. Deputy-Speaker: The hon.
Minister has said that the person who
removes the nominated members shall
not be the ‘“Central Guovernment” but
the “appointing authority”. That is
the difference.

I do not think the ron. Member pres-
ses his amendment.

Shri N. Sreekantan Nair: I have not
finished my speech, Sir. Anyhow, this
is a very important point on which
much has been said. This has been
pointed out by my friend Shri T. K.
Chaudhuri and others. I want to
make it clear that American loans are
not granted to other countries without
a string behind. When loans are grant-
ed by the World International Bank,
the American Government tikes very
careful steps to see that such loans are
given only to such countries as do con-
form to their ideas and cwnceptions.
The policy-making of the Bank has,
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in fact, been in the hands of the Board
of its Executive Directors and met in
the hands of the Board of Goveraors,
@0 the Bxscutive Directors presided
over by a nominee of the J.S.A. eontrol
these loans. As has been pointed cut,
England, America and France own
about 52 per cent. of the votes.

Mr. Deputy-Speaker: Are we going
here into the general composition of
the World Bank? If we go on abusing
the person who lends money to us, no-
body would hereafter lend us any
money. It has been pointed out suffi-
ciently to my knowledge that nowadays
along with borrowing strings are ate
tached and we should therefore be care-
ful. It is no use harping agrin and
again on a particular covniry, If we
do that. no country on earth v.ill here-
after lend us any i:oney.

Shri N, Sreekantan Nair: I only want-
ed to show that we ourselves have put
in several million dollars in this Bank
and if we had that large sum in our
hands. (Iaterruption)

My, Deputy-Speaker: I want to point
out that constructive criticism can be
made. but the same sort of thing ought
not'to be repeated ad nauseam. The
U.S.A. has again and again been re-
ferred to but not only Amrica but
other countries are 2lso «oncerned. So.
theie is o goovd foin into the compo-
sition of the International Bank. Is
this.the Indusirial Finance Corporation
(Amendmeni) Bill that we are con-
sidering. or =n Intcrnational Bank
(Amendment) Bill.?

Shri N, Sreeizantan Maiv; This is no
doubt the Industrial ™ ance (orpora-
tion (Amendment) Bill, but it has
come up because a loan has been sought
tBo be taken from the International

ank,

Mr, Doputy-Speaker: But you can-
not for all time go o1 reprating the
same thing. - Enough has been said
already in regard to care being taken
in borrowing money fiom this Bank,

. Shri N. Sreekantan Nair: 1 only
wanted to point ¢ut that unfortunately
the Congress Government is not look-
ing to the national initerests of our
country and I fear {hat the interests of
our country may be endangered. 1t
they are endangered. then I think you
will agree with me when I want to give
a warning to the Treasury benches
ihat when a real people’s Government
comes into power and when these peo-
ple are thrown out, these agreements
will not be binding sn us, especially if
the present Government euters into
wrong agreements.
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Mr. Depaty-8peaker: Is the hon.
Member sure that the coming Gov-
ernm:e?nts will bonour their own copr
tracts

Shri Tyagl: I am rather surprised:
at %hat has heen said by my hon.
friend. I am sorry for the Anglo-
American conspirators, or whatever
they are called. It has really surprised
me because my hon. friends a.e so inti-
mate with that conspiracy that they.
invariably bring in the Anglo-American
friendship of theirs into the discus-
sions. They seem to be enamoured of”
it. Anyway, there is no question here
of any Anglo-American conspiracy,
The amendment is a simple one. 7The-
Reserve Bank has the right to nomina-
te two representatives. but according
to the present Act, it has not got the
right to withdraw them. As far as
the Government representatives are
concerned Government are authoris-
ed to withdraw them if and when
they so choose. They hold office only
during the pleasure of Government.
Now. about these two representatives
who have been nominated by the Re-
serve Bank we are merely seeking the’
power to enable the Reserve Bank to
change its rcpresentatives if ever it so
chooses. So. in the statute itself we
want to incorporate the power in order
to enable the Reserve Rank to with-

draw them if they want to. That is
the simple issue here. There is né
Anglo-American  gucstion  involved:

here.

As far as the loans are concerned,
we are no: having them from America
but from a bank which is our own and
in which we are a partner.

Shri N. Sreekantan Nair: I want to-
make one point clear.

Mr. Deputy-Speaker: He has already
said enougZh about this. He cannot
dpeak now,

Shri Nambiar (Mayuram): On a
point of cxplgnation. Sir.
Mr. Debuty-Speaker:

tion is necessary.
The question is:
In page 2, line 5, at the end, ‘.dd
‘And the following provxso shalt:
be added, namely:=-

“Provided that no foreign power
or organisation will have the right
to nominate the Directcrs.

No explana-~

The motion was negatived,

My. Deputy-Speaker: The hon. Mem-
ber.” Mr. Sreekantan Nair may say
“Aye” in a very loud voice as he did"
just now. but I am not to be guided
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{Mr. Deputy-Speaker]

hy one hon, Member saying “Aye* at
.the top of his voice. I nave to go
‘by ‘“‘voices”—it ig a plural.

Bhri Tyazl: And also by numbers,
wot by volume.

Shri T. K. Chaudburl: There is
some confusion. Sir. I f$ind that the
Notice Office has effected some chang-
€3. As a matter of fact, ] wanted to
add a new proviso.

1 pmM.

Mr. Deputy-Speaker: Let me first find
-out. How can the office make any
changes?

Shri T. K. Chsudhuri: Anyway. I
would like to express my ideas. It is
a small thing. but somehow a discre-
pancy has arisen.

Mr. Deputy-Speaker: The hon. Mem-
ber will continue after Lunch.

The House then adjourned for Lunch
till Half Past Tuwo of the Clock.

The House re-assembled after Lunch
«t Half Past Tuo of the Clock.

{MR DEpPUTY-SPEAKER in the Chair}

Shri T. K, Chaudhuri: Sir. I find
that certain discrepancies have entered
into the printed list. In view of that
I do not propose pressing my amend-
ment.

Mr. Deputy-Speaker: What is the
-correct form of the amendment?

Shri T. K. Chaudhuri: I wanted it
to be a new clause. Anyway. I do not
want to press it

Mr. Deputy-Speaker: The question is:

“That clause 4 stand part of the
. Bill,”

The motion was adopted.

Clause 4 was aded to the Bill

Clause 5 was added to the Bill,

Tlause 6.-—(Substituti;>n of new section
etc.

Mr. Oeputy-Speaker: There is an
amendment standing in the 1:ame of
Mr. Arun Chandra Guha.

Pandit Thakur Das Bbsrgavs: With
‘your permission, Sir, I shall move it
on behalf of Mr Gubha.

Mr, Deputy-Spesker: It is only in
the rase of Ministers that one Mjnister
-can officiate for another. The" rules
.allow it. So far as private Members
are concerned. I am afraid one hon.
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Member cannot authorlse avother to
move an amendment on his behalf.
He must be here. Mr, Guba came to
me and told me that he has got a
sore throst and that he is not in a
position to move his amendment. If he
had at Jeast been pcregent here, I would
have allowed another hon. Member to
move the amendment on his behall.
In this case I do not want to create any
precedent,

Shrl Tyagl: Sir. Mr. Guha discusseq
this amendment with us and we were
inclined to accept it. The Chair may
authorise some other Member to move
this amendment and we shall accept
it.

Mr. Deputy-Speaker: I shall make
a compromise. I do not .vant to break
the rule and allow an w2xception in
favour of any hon. Member by germit-
ting him to move an amendment on
behalf of another hon. \ember. But
1 can waive :iotice and ireat this as
a fresh amendment. provided it is ac-
ceptable to Government The ameénd-
ment of Mr. Guha may be moved as
though notice of it was given by the
hon. Member, Pandit Bhargava

Pandit Thakur D.as Bhargava: T beg
to move:

In page 2. for lines 34 to 36, substi-
tute:

*“(b) is absent without leave of
the Board from more than three
consecutive meetings of thc Board
without excuse suficient in  the
opinion of the ‘Board to exoune-
rate the absence.”

Shrl Tyagi: We accept itl.
Shri K, K, Basu: I beg to move:

In page 2, for lineg 27 to 10, sub-
stitute:

“Provided that before
decision hereirnder the
Government shall
Board.”

Shri T. K. Chaudhuri: I beg to move:
(i) In page 2. line 24, after "Manag-

ing Director” insert "or Deputy Mana-
ging Director”,

taking
Ceniral
consult the

(ii) In page 2, omit lines 27 to 30.

(iii) In page 2 lines 34 and 35, omit
“without excuse sufficient in the opin-
ion of the Board to exonerate it”,

8hri K. K. Basu: I want to empha-
sise the fact that since the Managin
Director is appointed by the Cen'ra
Government, it should have the full
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and sole authority to discharge him.
But the present proviso to the amended
gection 13 requires ‘“two-thirds of the
Directors present and voting” should
recommend to the Central Government
that the Managing Director should be
removed. I am willing to concede that
the Directorate has such a voice in all
the industrial concerns. But since
the appointing authority in this case
is the Central Government it should
be left solely to the Central Govern-
ment to discharge him. if necessary.
With that idea in view I have put in
my amendment in substi‘ution of the
proviso to section 13 of the parent Act.
That is all I have to say. But I don’t
know whether I have been able to
catch the attention of either cf the
Ministers.

Mr. Deputy-Speaker: Ilon. Members
need not worry. They sre all hearing.
It is not a class room where a boy
ought to say ten times. It is unneces-
sary.

An, Hon. Member: They have got
long ears.

Shri T. K. Chaudhuri: I only want
to ensure that the same rule should
operate for the removal frem office of
the M:naging Director zs also the
Deputy Managing Dirertor. The am-
ending Bil! prm ides that the Central
Government may at any time reinove
the Managing Director. My amend-
mant brints in the De2puty Managing
Director also under the purview  of
this rule. I think there :hould be
no dJiscritnination between the manag-
ing Director and the Deputy Manag-
ing Direclor in this respect. [ think
this is a very modest amendment and
the Government may see their way to
accept it.

Shri M. C. Shah: The Deputy Manag-
ing Director is appointed by the Bcard
and can be removed by a simple majo-
rity vote whenever the Board desires
him to be removed. That is why we
have not added the DPeputy Managing
Director here. Under the original Act
there is no power to remove the Mana-
zing Director. and so we have taken
powers that he can be removed provid-
ed there is a two-thirds najority vote
and the Board of Directors ask for his
removal.

Shri K. K. Basu: What about the
aroviso?

Shri M. C. Shah: In 3]l statutory
»odies there is a provision that the
arincipal executive officer is to be re-
noved by a two-thirds majorit eci-
ston, and he can be removed w the
ipproval of the Government. That is
‘here is all statutory bodies. We have
nade that provision here.
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Shri S. 8. More: May 1 seek some
clarification? Suppose Government is
keen on removing the officer for some
reason. Do you mean to suggest that
Government's power of removing him
should be restricted by that proviso of
two-thirds majority vote?

Shri M. C. Shah: I think it ought
to be 3o.

Shri S. S. More: In some of the Acts
having such a provision iegarding the
chief officer or engineer, if the Board
or the local authority wants to remove
the officer then there has to be a two-
thirds majority vote. But the Cov-
ernment are not restricted Ly any such
cramping provisions. Government have
superior rights.

Shrl M. C. Shah: In all statutory
bodies this is the provision. ncmely a
two-thirds majority vote.

Shri S. S. More: He says that it is so
in all s'atutory bodies. 1 refer him to
the legislation of local hedies.

Pandit Thakur Das Bhargava: There
is very good reason why this provi-
sion should persist. This orpora-
tion is almost an independent body,
and so are many other cc¢iporations.
It shou'd not be at the sweet will of
Government to remove the Nlzanaging
Director. There must be a two-thirds
majority vote. If the entire Board
wants him it should not he possible
for Government to remove him at
their sweet will The Board's policy
<houlit be allowed to continue. It is
in the interes*s of the Corporation that
Government should not be nrmed with
such powers.  If it ig 'nade conditional
on a two-thirds majority decision
the Government will not be able to
remove the officer at their sweet will,

Mr. Deputy-Speaker: But is not this
Managing Director an officer appoint-
ed by the Government?

Pandit Thakur Das Bhargava: All
officers are not removable at the
sweet will of the Government.

Mr. Deputy-Speaker: Even now,
whether there is a two-thirds majo-
rity vote or not. I take it that Gov-
ernment can remove him,

Pandit Thakur Das Bhargava: They
cannot.

Shri Tyagl: The Managing Director
is here—in the Official Gallery—and
I asked him what the position is. He
advises me, “For four years nobody
can remove me”. He wants his re-
moval possible. According to the
present taw there ls a lacuna: there
is no mention of the manner in which
he can be removed. He wants to
make himself removable.
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Shri T. K. Chaudhuri: The removal
clause is already there under article
311 of the Constitution or~vided you
apply it. If the Government is the
appointing authority it is quite com-
petent to remove him.

Mr. Deputy-Speaker: This isehow
I understand it, subject to what the
Government might say. They want
to have two strings. That is, the
Government can always remove him.
Whichever authority appoints him may
remove him., In the previous section

we have substituted the words ‘ap-®

pointing authority” for ““Central Gov-
ernment”. So whoever is the appoint-
ing guthority can always remove
him. In addition they want to have
a provision which ties down the
hands of the Central Government by
a two-thirds majority decision of the
Board.

Pandit Thakur Das Bbargava: Ac-
cording to law they cannot re-
move any person from office unless
and until certain conditions are ful-
filled. They want to change it to this
that the {overnment can remove him
with th2 erancurrence of the Board by
a two-thirds majority vote. But they
cannot remowe him at their sweet

will. because it is an independcnt
body.

Mr. Donuty-Speaker How is it an
independent body even with respect to
the removal?

Pandit Thakur Das Bhargava: He
cannot be recmoved. under the law,
unless under certain conditions for
example.  linacy ete. They want
more authority. that they can remove
him with a two-thirds majority vote.

.Mr. Deptuty-Speaker: They can al-
ways remove him. at present. What
the amendment seeks to do is that it
restricts thr powers of the Govern-
ment to remove him. It imposes cer-
tain conditions for the removal. that
is. only if a two-thirds majority reso-
lution is passed. The suestion is sim-
ple. namely whether we want the
Central Government to have unres-
tricted power or we would like that
the Central Government also ought to
be prevented from exercising its right
from time to time.

Shri Tyagl: I would like to have
guidance from you. Sir. It is not a
question o policy so far as I am
concerned. I shall be guided by the
wishes of the House and your gui-
dance in the matter. According to
section 9 of the present Act. which is
going to be amended. it is mentioned
that the Managing Director shall be
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a whole-time officer of the Corporation,
shall perform such duties as the Board
may by regulation entrust or delegate to
him and “(c) shall hold office for four
years and be eligible for reappoint-
ment”. That is how the difficulty
arose, I, as a layman. thought, and
I am still of the view, that the [.ro-
vision “shall hold office for four years’
would tie down our hands.

Mr. Deputy-Speaker: Is there no
provision for the removal of the
Managing Director?

S.Shri Tyagi: That is the diMculty,
ir.

Shri M. €. Skah: Under section 9
the Managing Director will be appoint-
ed by Government as mentioned there-
in and it then says ‘he shall hold
office for four years”. That was the
lacuna. In order to remove it this
has been inserted. And 1 think this
g the right thing that ought to be
one.

Pandit Thakur Das Bhargava: Sir,
if you see the notc on clause 6 the
whole thing wili be clear.

Shri N. Sumang (Coorg): Section 13
reacs as follows:

"A person shall cease to be a
Director if he absents himself
from three consecutive meetings
of the Board without leave of
absence”.

Now. the present section does not
affect the Mauanaging Director ar all
so far a5 his absence is concerned.

Mr. BDeputy-Speaker: Assuming there
is no rower now.........

An Hon, Member: No.

Mr. Deputy-Speaker:...and the Gene-
ral Clauses Act does not apply. Once
the appointing authority has got the
right to remove. we will assume there
ic no such power at. all and to provide
for that lacuna this is brought. The
simple point is whether Government
should have absolute discretion to re
move or its discretion should be res-
tricted or qualified by the need of
having a majority view.

Shri S. S. More: If this clause ig.
allowed to be passed as it is before*
us, then a glaring anomaly will result.
Under clause 5, the whole of the
Board can be superseded by Govern-
m for certain reasons mentioned in
that particular clause. There is no
restriction on Government's power.
When Government is out to supersede
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the whole Board what will happen to
the Managing Director by the proviso
to the clause under discussion? The
Managing Director happens to be one
of the members of the Board. What
will happen? This proviso, if passed,
will keep The Managing Director alive
when the rest of the Directors o to
the supersession of the Board.

Mr. Deputy-Speaker: That is a more
perfect remedy than removing a
single Managing Director.

Shri S, S. More: We have locked up
such a large capital. We are giving
guarantees. Supposing the Managing
Director, for some reason, is not ful-
filling his mission according to the
wishes of the Government as he is the
Chief of the Executive Authority.
Supposing that officer is not to the
standard of Government and Govern-
ment, in the public interest, wants
that he should be removed. What will
happen il this person is made ir-re-
movable without two-third majority?
A sort ef pulling of strings will take
place with the result that two-thirds
majerity will not be there. Govern-
ment will be heipless. Government’s
hauds will be tied down by this par-
firular proviso.

Mr. Deputy-Speaker: Supposing a
Minister wants his own man to be
apypointed and thcrefore wants to re-
move him. What will happen?

Shri S. 8§ More: We can censure
iy here. Suppnsing a particular
Minister is out for a particular pur-
pose in order to use his own interest.
He is open to censure. We can take
up that matter by a Short Notice
Question.

Mr. Deputy-Speaker: The Govern-
ment must consider whether they are
going to accept this or think it is
more advisable......

Shri S. S. More: Let them consider.

Mr. Deputy-Speaker: Let this clause
be passed over and Government may
consider this matter.

Shri Tyagi: Of course, my anxiety
was only to keep the Government well
vested with powers and since the
Managing Director was appointed
after receiving a recommendation from
the Board of Directors, we thought in
his removal they could have their
voice. Otherwise, still acocrding to

the amendment proposed, the removal -

was vested in the hands of the Gov-
ernment.

Mr, Deputy-Speaker: It will be res-
tricted. 7They cannot exercise that
Power.

483 PSD.
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Pandit Thakur Das Bhargava: Even
now, the temporary Managing Director
will be appointed with the consulta-
tion of the Board.

Mr. Deputy-Speaker: This is a majo-
rity vote. It is not in consultation
with them that he has to be removed.
Is it the desire of the Minister.........

Shri Tyagl: I am inclined to accept
the amendment.

Dr. M. M. Das (Burdwan—Reserved
—Sch. Castes): I have got an amend-
ment for omission of lines 27 to 30 in
page 2.

Mr. Deputy-Speaker: An amend-
ment to that effect has already been
moved by Shri T. K. Chaudhuri.

The question is:
In page 2, omit lines 27 to 30.
The motion was adopted.

Mr. Deputy-Speaker: In view of
omission or lines 27 to 30 Shri K. K.
Basu’s amendment need not be put
to the House.

Now, Shri A. C. Guha's amendment
is going to be accepted—that is, as
moved by Pandit Thakurdas Bhargava.

Shri S. C. Samanta (Tamluk): It is
not a substantizl amendmernt. T find
the words “of the Bnard” have been
repcated thrice. [ think it will be
good if the words ““ef the Board” oc-
vuring for the first time are deleted.

Mr. Deputy-Speaker: If he goes
without leave, at. least there must be
sufficient excuse. If he is removed
notwithstanding the  execuse, the
Board has no right to exonerate. The
hon. Minister will kindly reconsider.
He accepted this amendment. The
amendment woved by Pandit Thakur
Das Bhargava shows that both the
Government and the Opposition are
sailing together.

The question is:

In page 2, for lines 34 to 36, subs-
titute:

“(b) is absent without leave of
the Board from more than three
consecutive meetings of the Board
without excuse sufficient in the
opinion o, the Board to exonerate
the absence”.

The motion was adopted.

Mr, Deputy-Speaker: Fortunately
this is an amendment where we have
unanimity of opinion.

I suppose I need not put the other
amendpreQls
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[Mr. DeputySpeaker]
The question is:

“That clause 6 as smended,
stand part of the Bill.”

The motion was adupted.

Clause 6. as amended., was added to
the Bill.

CQlanse 7.— (n.ertion of new sgection
134 ete)

Dr. M M. Das: | beg to move:

In page 2. lines 43 and 44. omit
“after ronsideration of the recommen-
dation of the Bosard”.

Clause 7 of the Bill. which my
amenument c<ceks to amend says that
if a Managing Director absents him-
selt from office due to illness. accident
or -ome other reasons. then. the Cen-
tras Covernmenr wiil have the right
an« cuthority to appoint another pere
soa to act as the Managing Director
for the time b<eing., but that beiore
makii:g su. ) ‘smporary appointments.
the Covernment must consider the
recommeaiat:on of the Board regard-
ing this matter. Tt is the same as the
former amendment. My omendment
prono.«s t» 2ve the Goverament ex-
clusive authority cof appoinuiing a tem-
porary Managing Director and the
Board wi:l have nothing to do in this
matter.

Mr. Dcepu'y-Speaker:  Consultation
of th Bnard is to be removed.

Dr. M. M. Das: Yes. Sir.

Mr. Deputy-Spesker: Even for a
casual vacancy?

Dr. M. M. Das: I want that the
Central Government should have the
exclusive authority.

Mr. Deputy-Speaker: The amend-
ment is that that portion may be
omitted: ‘“after consideration of the
recommendation of the Board.” That
is, casual vacancies will be filled with-
out consulting the Board. That is the
effect.

Dr. M. M. Das: Yes. Sir.

Shel M. C. Shah: 1 do not accept
the amendment.

kMr. Deputy-Speaker;: The question
In page 2, line- 43 and 44, omit
“after consideration of the recom-
mendation oi the Board”.
The motion was

irlll'. Deputy-Speaker: The question

at clause 7 stand part of the
Bil.”

The motion was adopted.
Clause 7 was added to the Bill.

Claase 8. —(Amendment of section
14 etc.)

Mr. Deputy-Speaker: Dr. M. M. Das's
amendment. to omit clause 8 is out of
order. No other amendment is mQved.

The question is:

“That clause 8 stand part of the
Bill.”

The motion was adopte.d.

Clause 8 was added to the Bill
Clause 9 was added to the Bill.

Clause 10.— (Amendment of section
19 etcl)

Mr. Deputy-Speaker: Mr. T. K.
Chaudhuri's amendment to omit
clause 10. It is, again, out of order.

Shri K. K. Basu: I beg t) move:

In page 3. line 10 after ‘“State
Co-operative Bank™ insert "and
w th the coxnsent of the Central
Bank”.

Formerly, the restriction was that
they could on)- invest with the Im-
perial Bank or the Reserve Bank.
Now. they want to extend the scope of
their devosits or investments to
scheduled banks and State co-opera-
tive banks. We know from the consti-
tution of the Industrial Finance Cor-
poration that scheduled banks and
co-operative banks are themselves
shareholders in this institution. As
we have seen irom the experience of
four years’ working of this institution.
these bankers or......

An Hon, Member: They can,

Shri K. K. Basu: ...... their represen-
tatives wield great influence over the
working of this Corporation, If we
want to extend the right to invest
their money in these scheduled banks
or co-operative banks, there iz a like-
lihood of further misuse of their
power in Investing in these private
banks. We often know that private
banks go into liquidation. The
Reserve Bank cannnt intervene till
liquidation proceedings begin, unless,
of course, there is a new amendment
to the Baokin Companies Act.
Tuoerefore, we o
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Mr. Deputy-Spemker: Thig is in con-
sultation with the Reserve Bank. The
hon. Member wants consultation with
the Central Bank,

Shri K. K. Basu: I want that they
must obtain the consent oi the Central
Govcernment.

Mr. Deputy-Speaker: It is not here,
€vi K. K, Basu: [ want to add that.

Mr. Deputy-Speaker: This is a sub-
stantial modification of the amend-
ment. The amendment is one thing;
the hon. Member wants to move an-
other thing.

Shri K. K. Basu: By the amend-
ment!, thev want to extend the scope
of the section. I want to put a res-
trici:on on that. Formerly, the posi-
tion was that they could only invest
in the Imperial Bank or the Reserve
B~n:. Now, they want to go further
and have their money deposited in
private banks and private corpora-
tions. In view of the fact that they
hold a predominating position in the
workin? of the institution, I want to
put this restriction. In addition to
coneultation with the Reserve Bank,
the consent of the Central Govern-
ment must be obtained before such
deposiis are made in private banks.

Mr. Deputy-Speuker: | thought hon.
Members were anxious that a larger
sum of money should be made avail-
able for agricultural credit and co-
operative  movement. Particularly,
this s for co-operative sacieties.

Shri M. C. Shah: I think, there is a
misapprehension. As a matter of
fact. ioday, if the Industrial Finance
Corporation have two or three crores—
in fact, we have five crores of rupees
capital and 5.8 crores in bonds—we
cannot give awav all the moneys. We
have more money. That is surplus.
We can either purchase Government
securities or deposit them in the
Reserve Bank of India where we get
very little interest. As a matter of
fact. this is better for the flnancial
strensth of the Industrial Finance
Corporation. We do not lose any in-
terest. We get more interest. There
too we have provided with the consent
of the Reserve Bank. It is rather in
the interests o:r the Industria}l Finance
Corporation that thic has been provid-
ed for. I do not wunderstand what
objection there can be.

Mr. Deputy-Speaker: The hon. Mem-
ber wants to add Central Government,
After all, the Central Government will
also consult the Reserve Bank. The
Reserve Bank is the Government's offl-

cial adviser so far as financial matters
are concerned.

Corporation (Amend- 1608
ment) Bill

Shri K. K. Basu: That is true. This
will be a second check. We have
known during the last few years the
working of private banking organisa-
tions and how many of them went into
liquidation in the last five years. The
Industrial Finance Corporation’s
money may be there apnd one fine
morning, we will get notice that the
bank is wound up. We will lose.

Sari M. C. Shah: Therefore we have
provided. “in consultation with the
Reserve Bank”. The Reserve Bank
knows the position of all the schedul-
ed banks.

Shri Tyagi: Much better than the
Government.

Shri K. K. Basu: In spite of the
Reserve Bank. we have seen how
many orivate banks have gone into
ligurdation: even scheduled banks.
We want a further check.

Mr. DeputySpeaker: I will put the
amendment to the House. Originally,
the umendment is. “...with the con-
cent of the Central Bank.”

Shri K. K. Basu: It must be a mis-
print It should be “Central! Govern-
ment”.

Mr. Deputy-Speaker: The

question
is:

In page 3. line 10. after “State
Co-operative Bank” insert “and
with the consent of the Central
Government”.

The motion was negatived.

_ Mr. Deputy-Speaker: The question
is:
“That clause 10 stand part of
the Bill.

The motion was adopted.
Clause 10 was added to the Bill.
Clauwse 11 was added to the Bill.
Clause 12.—(Amendment of section
23 eic.)
Shri K. K. Basu: I beg to move: )
In page 3, omit lines 32 to 38.

Shri Sivamurthi Swami: I beg to
move:

In page 3. line 34. for “the In-
ternational Bank"” substitute ‘“any
other bank”.

Mr. Deputy-Speaker: It is widen-
ing the scope; we are taking objection
even to the International Bank.
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Shri K. K. Basp: 1 beg to move:

In page 3, after line 40, add:

*“(iii) after sub-section (2), the
following new subsection
shall be added. namely:—

‘(3) No accommodation shall be
given to the Director or his
nominees or to any coocem
with which he or his relation
or nominees are connected.” "

Mr. Deputy-Speaker:
moved:

Amendments

(1) In page 3. omit lines 32 to 38.

(2) In page 3. line 34. for “the
International Bank” substitute
*any other bank*.

(3) In page 3, after line 40, add:

*(iii) after sub-section (2), the
following new  sub-section
shall be added. namely:—

‘(3) No- accommodation shall be
gnven to the Director or his
nominees or to any concern
with which he or his relation
or nominees are connected.'”.

Shri K. K. Bagu: U ncer the proposed
amendment th:, i.siiuiion is being
authorised to act as “agent for the
Central Government or, with its
approval, .or the International Bank
for Recons:ruction and Develop-
ment in the transaction of any
business w.ih an industrial con-
cern in respect of loans or
advances granted or debentures
subscribcd. by either of them”. I
oppose th: grant of this power under
the new sub-section because I think
this Industrial Finance Corporation
has acted in a way which does not
warrant that they should be given
more power because of the fact that
the present amending legislation has
been brought forward mainly iwith
the purpose of fulfllling certain con-
tracts we have given because of the
loan we propose to get from the Inter-
national Bank for Reconstruction.

Shri Velayudhgm (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
You do not want the loan? I do not
follow.

Shri K. K. Basu: Just hear, and
you will understand what 1 want.
Before we discuss whether the loan
should be taken or not, we feel this
banking organlsatlon or this Finance
Corporatiocn was established # our
country with a specific purpose. We
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feel in an induatrlally backward
country like ours, thiz Industrial
Finance Cofporation has a role to
play so long aa there remsains a pri-
vate sector of enterprise. But we
must also be conscious of what should
really be the purpose of the Finance
Corporation and what function it
should perform in the industrielisa-
tion of our country. In the last four
or flve days, we have critised the way
loans have been granted. 1 shiali not
name individuals, whether a parti-
cular group has got a larger share
and the other has not. That has
been amply dealt with in the last
few days. It you can whatever
meagre figures the Government has
chosen to give us and the classifica-
tions of the loans industry-wise. you
will see how the loans have been dis-
tributed. We all realise and we all
know" in our country that, backward
as we are in industry, we should
have such industries which would
make our country industrially self-
sufficient. If you scan through the
list. you will find large sums of
money have been spent on the cotton
textile industrv and the sugar indus-
try. W¢ know the cotton textile
industrv is more or less an establish-
ed industry. and it might have gone
through vicissitudes of economic de-
pression Or as we Ssay. economic im-
provement or good economic market
that we had during the war, but we
do not know why so much money,
more than Rs. two crores. has been
granted to the cotton textile industry
whereas there is no attempt made to
deveiop other basic industries. There
is another Rs. 64 lakhs for textile
machinery. Of course. I do not know
whether it includes the cotton tex-
tiles or any other textile machinery,
or that monev has been given for
those industries who propose to
manufacture textile machinery. That
has not been made clear. 1 do not
know whether the Government wish-
es to give us that information.

Then. another sum of nearly Rs.
115 lakhs has been spent on the
sugar industry.

Mr. Deputy-Speaker: Let us not go
into that matter.

Shrl Velayudhan: I have not
understood. He said 1 would under-
stand as he proceeded.

Mr. Devouty-Speaker: Hon. Mem-
bers should bear in mind that there
is no purpose in repeating what has
been said. All this has been thraahed
out in the last three or four days.
There should be only general discus-
sion on the scope of the amendment,
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whether such powers ought to be
given or not. If there is any alter-
native suggestion, it should be giveon.
I do noy think I will allow ans re-
petition o: this kind taking awa,y the
time of the House without enlighten-
ing the House. If there is any fresh
peint. the hon. Member may state it.

Shri K. K Basu: I only wanted to
criticise......

Mr. Deputy-Speaker: Every day it
can be criticised. It has been criti-
cised for four days. The same argu-
ments which have been advanced at
an earlier stage ought not to be
repeated whether by the same Mem-
ber or by any other Members in this
House. There is no purpose in re-
peating these arguments,

Shri K K Basu: As you say so
Sir. 1 will not deal at length with
this aspect. but I feel that even the
criticism that was made did not draw
attention to this aspect of the prob-
lem. viz. how the loans have been
distributed industry-wise.

Mr. Deputy-Speaker: All this has
been done. It has been analysed
industry-wise. region-wise. and in the
Industry itself man-wise.

Shri K. K. Basu: We feel the
money has not been properly utilis-
ed and in that way. the Industrial
Corporation has failed to perform
the duties which it was called upon
to do. Now. we want to enlarge the
scope of its activities and allow it
to work as the agent of the Central
Government. If you go through the
report, you will find that thev have
often said that the Government de-
partments have helped them to ascer-
tain the efficacy or the benefit of pare
ticular schemes, or they have been
advised by the Textile Advisory
Board of the Bombay Government or
industrialists. I do not know what
special qualifications or special cadre
they have got by which they will be
in a position to help the Government
or any other bodv better than the
Government themselves through their
own agencies. Therefore. we feel
that this power extended under this
legisiation that they might work as
agents of the Central Government in
view of the fact that thev are nego-
tiating a loan from the International
Bank, would be to the detriment of
our interest. We see the possibility
in the present enactment of these
people working as an agent of an
{nternational organisation, and we
really doubt if it would help the de-
velopment of industrv or improve our
national wealth.
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Much has been said abouf loans
granted to the industrialists connect-
ed with this organisation. The hon.
Minister of Revenue and Expenditure
was kind enough to disclose at least
two names wherein the Chairman of
the Industrial Corporation was the
Managing Director. That same state-
ment was challenged not by the Mem-
bers of the Opposition., but even by
Members of the............

Mr. ‘Deputy-Speaker: I have only
to ask the hon. Member to resume
his seat if he goes on like this.
There is no meaning in repeating
the same thing. Hon. Members know
it thoroughly.

Shri K. K. Basu: I want to expa-
tiate on my point in support of the
amendment. I have to say some-
thing.

Mr. Deputy-Speaker: Not that I
want any hon. Member not to speak,
but i he has nothing more to say
except what has been said af’2in and
again, hon. Member will kindiy con-
stder if he need not resume his seat.

Shri K. K. Basu: 1 have something

Mr. Deputy-Speaker: All that has
been already said. That is what I
am finding. There is no purpose In
carrying on like this. Enough time
have been given. If there are new
points. certainly the House will listen.
If there is a point on which, suffi-
cient emphasis has not been lald. by
all means. the hon. Member may lay
emphasis. To repeat once again
what has been said at an earlier
stage merely because an opportunity
has been Riven to an hon. Member
will be. I think, going over the same
‘ground.

Shri K. K. Basu: If you will listen,
in a minute I shali be able to con-
vince you that what I have said was
not at all irrelevant.

Mr. Deputy-Speaker: It is one
thing to say that it is not relevant,
and another to say that it is repeti-
tion. It is relevant. but all this bas
been said at an earlier stage. not by
one speaker, but by a number of
speakers.

Shri K. K. Basu: Some repetition
is often necessarv to explain a point.

Mr. Deputy-Speaker: If the hon.
Member has nothing more to say, 1
will request him to resume his seat.

Shri K, K. Basu: I submit to your
ruling. I hope hon. Members wil2
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remember what has been stated about
the working of this Carpumation, as
also on the granting of losns. The
Company Law lnquiry Committee has
-iBcally stated that section 81 of
Company Law Act. which defines
the duties of the directors, should
contain some restrictions, they waant
to put in some restrictions in
to the grantng of loan or anv other
cantzact wherein the directors them-
selves are interested. They suggest
that ttve mere absence of a director
or his not voling will not be enough
and that the interests of those direc-
tors should be notified a few days In
advance. so that the other directors
maY have full knowledge o: it. They
further suggest that the interests of
thest d:rectors with whom the con-
tracts were entered into or to wham
the :ioaiis have been granted. shouid
be sprvifically mentioned year in and
vear ocut. and not merely at the time
they were granted. 1 do hope that
the Government s going to accept
the recotmmendation of the Company
Law Inquiry Committee. of which 1
am to'd the hon. Deputy Minister
himself was a member. If that is
sa in the case of the Company
Law Act., I do not understand
why when the Industrial Finance
Corporalion (Amendment) Biit has
been brought in. steps were not taken
to sec that certain restrictions were
put in. as to the right of the directors.
when they  want to give loans on
their behalf or on behall of the nrga-
nisation or instifution with which
they are connected. We kriow fully
well that the Industrial Finance
Corporation must be considered at a
different leve! from that of the orivate
corporation or ordinary company.
When the Company Law Inquiry
Committee. to which a large number
of business peoole were invited to
give evidence, aiter considered deli-
beration. have suggested such an
amendment to the Company Law
Act. to protect the interests of the
ordinary shareholders and others
concerned. 1 do not understand why
the Government have not incorporat-
ed such a provision in this Bill which
deals with the Industrial Finance
Corporation. nf which the sharehol-
ders are mainly the peoole of India,
and the main idea being that the
Corvoration should develop our
national wealth. Therefore, I do not
understand why similar restrictions
should not be put In here when
people have no confidence in the work-
ing of the Industrial Finance Corpo-
ration as it stands now. [ shall not
deal at length with the point further,
for, it might be considered repetition.
But I would only say that lt s with
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this end in view, that I have put ia
my ameadment.

I do not want to repeat what has
been ssid. but I hope hon, Mem
wiil remember the allegation that
has been made either agalnst indivi-
duals or against the warking of the
Corporation. and will see the neces-
sity for this new sub-ssection. It is
absolutely necessary in the interests
or the future working of the Indus-
trial Pinance Corpouration, and also
‘n the interccts of the common
people. and the taxpayers who go to
find out the main sources of capital
for the Corporation. that the funds
are properlv utilised for the impro-
vemaent of our national industry and
wealth,
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(key Industries) & fui frur
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Shri M, C. Shah: I have already ex-
plained in my reply yesterday, why
this amendment cannot he accepted.
Section 23 of the parent Act explains
the scope of the business which the
Corporation may transact. It con-
taing sub-sections (a), (b). (c), (Q),
etc. Now we want to add one more
sub-section, to enable the Corpora-
tion to act as an "agent of the Inter-
national Bank for Reconstruction and
Development. if they propose to give
loans direct to some private or public
corporations or companies. We have
got the special expert organisation
with us. we» could help them. At
the samne time, we can just have some
<ommission also for acting as the
:spent of the [nternational Bank for
Reconstruction and Development.
As a matter of fact, as I stated clear-
vy yesterday. we want to have as
murh money as pussible ¢or the pri-
vat» sector for its development. from
th¢  International Bank. If some
private companies can persuade the
International Bank to Ilean them
«ome money., and if the International
Bank wants us to act as their agent,
‘we are prepared to do so. The scope
of the business which the Corporation
«an transact is expanded by means
of this provision. So there is no
scopr ior the amendment jus¢{ moved
by iy hon. frieond Mr. Basu. and I
think that whatever the Government
‘has done is quite proper in the in-
terexts of the Industrial Finance Cor-
poration and the economy of the
country.

_ Mr. Deputy-Speaker: The question
is:
In page 3. omit lines 32 to 38.
The motion was negatived.

Mr. Deputy-Speaker;: The question
[ TH

In page 3. after line 40, add:

“(iii) after sub-segiion (2). the
following ne ection shall
be added, n; —

“(3) No accommodation shall be
given to the Director or his
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nominees or to any concern
with which he or his ulatxon
or nominees are co 5

The motion was negalived.

Shri Sivamuethi Swami: I beg leave
of the House to withdraw my amend-

ment,

The amendment was. by leave, with-
drawn.

Mr. Deputy-Spezker: The Question
is:
“That clause 12 stand part of the
Bill

The motion was adopted.
Clause 12 was added to the Bill.

Clause 13.— (Amendment of section
24 etc.)

Shri K. K. Basu; I beg to move:
In page 4. omit lines 4 to 8.

By clause 13. the Government want
to amend the original section 24 of
the orincipal Act. so as to extend the
limit of the loan to be granted. to one
crore of rupees. with the proviso that
if the loans etc. are guaranteed by the
Central Government, that Iimit will
r~t apply. and that any amount may
be granted. We do not see the need
for thi; proviso. and in fact no data
have been placed before the House
by which we can judge the necessity
of such a proviso in the 2mending
legislation. Und=r the parent Act.
the limit was Rs. 50 lakhs. Now it is
sought to be extended to Rs. one crore.
We have to co::ider whether such a
proviso will be misused or not.
Moreover. when the Government
undertakes = or guarantees the loan,
even that l'mit is not to be there. If
the facts were present before the
House. we might be in a position to
judge better the need for such a pro-
viso. We feel, that the funds of our
nation. which are not very generous
as yet. should not be allowed to be
used in su¢ch a way. We feel that one
crore itself is much too wide a limit
and there should not be any further
extension. When we are -going to
have industries of our own, industries
to be financed and established by the
Government, we do not understand
why in the private sector there should
be such an industry which will need
capital of more than one crore of
rupees that has % be guarunteed by
the Government.

Thereto're. I request the hon, Minis-
ters to consider whether in view of
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the fact that the Finance Corporation
has worke:i only for four years—
about which there is differenee of
opinion: I do not want to repeat those
things—-what the necessity is of giv-
ing such a wide power to the Corpora-
tion. Of course. the answer may be
that before guaranteeing payment of
such loan< the Central Government
will have full chance to ascertain the
feasibility of such schemes. But we
feel that if a loan is to be found for
more than one crore. it is better it
should be done on the governmental
level. Government themselves may
take the responsibility of considering
the scheme in detail and also looking
upto its working instead of leaving it
to the Corporation and acting oniy as
a guarantor. We have seen often.
with the best of intentions how guar-
antors have sutfered.

[SKR1 N. C. CHATTERJEE in the Chair]

That has been the experience of
many persons in normal life. In this
Industrial Finance Corporation. the
timit of loan has already been put up
to one crore. There should not be any
clause wherein that limit can be fur-
ther extended. Our Government may
be made to pay in case the loans are
not repaid.

With these few words ] request that
my amendment be accepted and I do
hope that Government wculd see to it
that the proviso is dropped.

Mr. Chairman: Amendment moved:
In page 4. omit lines 4 to 8.

Shri M. C. Shahb: This proviso was
considered at great length by the
Finance Minister...

Shri M. S. Gurupadaswamy: May [
speak a few words, Sir.

Mr. Chairmanm: The hon. Miniéter
has started

Shri M. C. 8hah: Here, we do not
want the Industrial Finance Corpora-
tion to advance loans of more than a
crore, but there may be certain cases
when the Industrial Findnce Corpo-
ration may be in a position to
advance more than a crore which is
absolutely needed by an industry.
Then we have made a provision that
the Government guarantees that loan
and when the Government guarantees
that loan, there is absolute certainty
bat that busineas will be very
minusely -scrutinised by them. The
advice of the Reserve Bank will be
taken, and when it has bgen consi-
dered and concluded that that indus-
try ought to be helped by such a big
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advance, then and then only thls
advance can be made. That is the
only  purpose. We have already
given powers up te a crore of rupees,
but it may be. as I explained in my
repiy, that there may be certain
industries. for example, the ship-
building !ndustry, which may want a
crorc and a half. That accommoda-
.cn cannot be granted under that
section sought to be amended:. the
Industrial Finance Corporatiin can
give a crore only. If there is an
absolute necessity, then only it is
given. As said yesterday, the
shipping industry is a key industry.
They want to have more tonnage and
for that purrose they may want
to have a crore and a half. Or
take some heavy engineering in-
dustry. There too more capital
is required and more capital cannot
be found. Still the scheme may be
a very .easible one and in the inte-
rest of the country, I think the Indus-
trial Finance Corporation should help
that industry. That is the only pur-
pose of having this proviso.

Dr. M. M. Das: So far as this pro-
viso is concerned. there is no upper
limit fixed. Is there any limit fixed
up to which Government can guaran-
tee or is there no limit fixed?

Shri M. C. Shah: As far as the
Industrial Finance Corporation is
concerned, the limit fixed is a crore.
But here we might even guarantee
five crores, Suppose the Industrial
Finance Corporation is m a position
to get 20 crores at favourable rates
from the International Bank anad
they want to advance two crores,
then that joan can be advanced only
if the Government guarantees and it
that scheme is scrutinised thoroughly
and it is worthwhile helping that
industry. Therefore, purposely we-
have not kept an upper limit,

Dr. M. M. Dgs: Am I to understand
that the Government can guarantee
loans to any unlimited amount?

Shri M. C. Shah: Yes. Here you
have already bonds under the parent
Act. We can issue bonds, if we have
the paid up capital of ten crores, up-
to 50 crores. They are guaranteed
bonds. that means, principal as well
as interest. That we have already:
accepted.

Shri K. K. Basu: This is a loan to
industries.

Shri M. C. 8bhah: Bonds will be
issued by the Industrial Finance Cor-
poration to give loans to the lndus-
tries and all those bonds are guaran-
teed by the Government—principek
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as well a¢ interest. Even according
to the present paid up capital the
Industrial Finance Corporation can
raise: and issue bonds to the extent
of 25 crores. and all those 25 crores
bonds, the principal and interest
both. are guaranteed by the Govern-
ment. So here the question is that if
a loan of a bigger sum than a crore
is necessary and is to be given. then
the Industrial Finance Corporation is
not given the liberty to give it im-
mediately. but if the Industrial Finan-
ce Corporation considers that propo-
sal, scrutinises the scheme and comes
to the con-lusion that the industry
should be helped in the wider inte-
rests of the country’s economy, then
certainly on the recommendation of
the Corporation the Government of
India will scrutinise that scheme and
will guarantee loan and will guarantee
the payment of principal and interest,
and then and then only the Industrial
Finance Corporation will grant that
loan.

Dr. S. P Mookerjee: May I ask a
question for clarification? If it is
intended that Government will have
the theoretical right of standing as a
guarantor to lhat unlimited extent,
will Government consult the House
before such an eventuality actually
arises? That is a very important
point. From the way in which the
hon. Minister has just described Gov-
ernment’s right to stand guarantee to
any unlimited extent. it is obvious
that the liouse should be consulted
before final commitments are made.

Dr. M. M. Das: The question is
whether this Corporation has got the
right and authority to give guarantee
to an unlimited extent

Mr. Chaijrman: Is the hon. Minis-
ter going to deal with Dr. Mookerjee's
point? .

_ Shri M. C. Shah: The Government

is not going to guarantee to an un-

limited extent. We are just borrow-
ing in a foreign currency. That we
have already accepted. When the

Industrial Finance: Corporation

borrows from the International Bank,

the limit is not placed. That borrow-
ing is guaranteed by the Government.
" Today we are going to have eight
million doilars. I say tomorrow we
may have 80 million dollars for the
private sector if we can get it on
very favourable terms. But the Gov-
ernment guarantees those borrowings.

You must have faith in the Govern-

ment considering all aspects. They

are not going just to have a venture.

Shri K. K. Basu: It seems the hon.
Minister is labouring under a real
misapprehension. The International
Bank is giving money to the Corpo-
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ration. There is a Board wherein
Government is fully represented, but
under thic proviso. the loap is given
to a particular voncern where Gov-
ernment may not have any say in the
adnihistration. The company may
ask for a loan; that is to be garan-
teed and there is no limit which is
put in. It may be that five crores
may b« asked for by the Hindustan
Ship-building Yard or any other ship-
building company. You cannot con-
fuse between money give. to the:
Corporation and to the .ompanies.
In the administration of the Corpora-
tion the Government has a say. but it
is to individual firms or industrial
concerns that money is being granted
to an unlimited extent. That power

is sought to be taken under this
proviso.

Shri M. C. Shah: My learned friend
has overlooked the scctions of the
Act. Whenever the Industrial Finance
Corporation lends any money, it im-
poses conditions. It is made very
clear that the Industrial Finance Cor-
poration can give loans only against
hypothecation. I explained Yyester-
day when reference was made to the
Orissa Textiles. The Corporation
granted only 50 lakhs against bonds
of one crore and 52 lakhs, and that
concern earned 37 lakhs last year. If°
there i< anv such concern. then ¢er-
tainly the Government will consider
the ouestion of accommodation.
There are conditions imposed whiie
granting the accommodation. Loans
are granted only against adequate
security. So I say that there is noth-
ing wrong practically in this.

Shri B, Das (Jajpur—XKeonjhar): 1
am sorry I am not satisfled with the
explanation which my friend, Mr.
Shah, hag given. I did not read _the -
proviso so carefully. My friend, Mr,
Basu, has drawn attention to the fact
that the Central Government is tak-
ing additional power as to the re-
payment of principal and interest.
The original conception of this House,
when we created this Industrial
Finance Corporation, was to give
money to the limit of 50 lakhs of
rupees. The Finance Minister, who-
ever he may be, is subject to the
control of Parliament. You are now
creating a new instrument of
gift to the capitalist and as you
say the Government can give
an aid of eight crores, or even 20
crores to a particular industry. I
think the Finance Minister. whoever
he may be. must exercise control
over himself. must take the approval
of this House before he sanctions or
nermits the Corporation to advance
these loans. It must be carefully
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considered and it must not be talked
-of 80 lightly. I am not satisfied with
the explanation d. the uhova. Minis-
ter.

Shri M. C. Shak: [ am sorry, [ have
not talked lightly as my hon. friend
Mr. Daz said.

Shri B. Das: He must consult this
House before he gives the loans,

Shri M C. Shah: The Finance
Minister consults the Reserve Bank
of India in all these deals and then
there is the ultimate coutrol of this
House., as I have already explained
Yesterday. I have explained this in
so mary words and 1 think the hon.
Membc.s should be satisfied with that
explanation. [ only gave an instance,
1 do not mean to say that the Gov-
ernment is going to sanction two
crores, threce <rores or ..e Cieies tn
the Industrial Finance Corporation.
Everybody knows that today we are
giving to the ship-building concern
loan at a concessional rate of 2§ per
cent. I think these loans do not come
before the House. The Finance
Minister or the WMinistry sanctions
those loans in consultation with the
Transport Ministry. The ultimate
control is of the House. There is no
question about it. The House has
ultimate control over the finances of
the Government of India and the
Finance Minicter. as 1 said yesteraay,
is responsible to the House. As a
matter of fact. when these loans are
given thev do not -one to the House
.and so I do not think that any Finan-
ce Minister wiil just venture to give
away the loans in the way he likes.

Dr. N. B. Kbare (Gwalior): How
can the House exercise ultimate con-
trol unless the matter 1is brought
before the House?

Pandit Munishwar Datt Upadhyay
(Prutapgarh Distt.—Fkast): [ am wvery
sorry. that I a'so could not really
follow the explanation given by the
hon. Minister. It appears that there
is some lacuna in it because. as a
matter of fact. this power mentioned
here appears to be unlimited. It
means the Government could guaran-
tee a loan to any extent and there is
no limit to it. I think if it is seri-
ously considered. there is no asper-
g0+ om them that they are likely to
‘- bevonA the limitg. That is not the
point. The point is that if a provi-
sion is being made that should be
made deflnitely here in this proviso.
that up to this limit the Govergment
can guarantee. Otherwise. it appears
that there is a lacuna. I will appeal
tio the hon. Minister fust to consider

t.
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Shri M. §. Gurupadaswamy: | rise to
fay .. + am-ndment to suction 24
1s absolutely unnecessary. My friend
Mr. Busu just now pointed cut. ... ...

Mr. Chairman: Yot are supp:rilng
Mr. Basu?

ault M. 3. viurupadaswamy: I am not
suppacL ! r:n opposedd to the en-
tir¢ new scction 2%, He )just now
pointed out the undesirability of giv-
ing loans to an unlimited extent, and
thosc loans being guaranteed bty Gov-
ernment.

f feel and ¥ argued it also on the last
occasion that you must promote not big
business but small ones in the country.
From that point of view. I fcel that
the original section as it is may stand,
The amount of 50 lakhs is yuite enough
to k¢lp to promotle meaium iized indus-
tries and within (hat limit, the Cor-
poration can itelp even big ‘ndustiies
also ty a certain ctent. I this amend-
m+em o cgreed 10, what will happen?
tlalf-a-dosen industries or a dozen
indiLs'rivs may devour the entire re-
See . - 20 the Corooration e cven one
or hwo companies like the hip-building
roMPaNies may devoiwr the entirc re-
source, of the Corporation. So. it is
dangerous ‘o the ~conemy of the coun-

v in the long run if we allow it to
lappen As far us pussible, the fin-
ancial acenmmedatinn thal an be pro-
vided by the Corporation :hould be
tigl v, shanld be distributd in the
variatis . eoars of our econnmy  and
by doing sn we will be promoting the
over-a!! economy of the country. If we
pass this ameniment. this will rrean
that on - ar two industries or gr-ups of
capitaiists will derive all the bhenefit
sl there will be a sort of unbatance.
Of course. I dn mnt want to «xy any-

hirtg about the upper limit or the
lower limit. because it is not necessary.
i am cntirel;r against the raising of
tre timit., the limit to which the Cor-
p~ration can go In issuing the loans.

Mr. Cbairman: Your point is that the
limit of acconmodation shouid not be
aliered at ail and the old :ection 24
should stand, I think that is all.

Shri Tyagl: It seems to me that the
provision has not been fully apprecia-
ted. The genesis of this provision is
that we arc negotiating loans and we
have tn negotiate loans again from
‘h:e World Bank., And it is provided
riow that in cages where there are
~e-rtain industries which require bigger
loans and their case is one which can
be approved bv the World Bank, the
vorld Bank will not directly advance
‘he loan but it will facllitate the ad-
vance through the Industrial ¥Fin-
ance Corporation. In such cases
where the World Bank also approves
that the industry is really cne wbich
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degerves to get a heavy loan, that loan
will be advanced through this Indus-
trial Finance Corporation. So, in
order to enable those bigger projects
which come into our scheme of aevelnp-
ment and which require bigger lcuns
to draw heavy amounts as loans from
1he International Bank, in case their
cases are approved by that Bank, this
facility is sought to be given to this
‘orporation. Thig {s the only riotive.
In fact. irom tne ordinary msnner in
which this process of advancing loans
is going on. one may say that they are
not going to advance loans worth more
than Rs. 50 or 60 lakhs generaily, but
to enable them to draw from tl:e World
Bonk higher loens, we want o have
this power. From that point of view,
this is very important, because we are
negotiatine now and there are certain
‘rnjects which have been put to them
.and they have approved of them. There
may be nther projects which may be
put forward again and they may be

ment) Bill

power will ‘facilitate that, snd - bence
it is essential. Without that. the
World Bank will not really deal with
us. because they want some security or
someone to stand as security through.
whkom they can advance the loan.
Therefore, it is for this purpose that
this power is being asked for.

Dr. N. B. Khare: Does it not mean
that the whole country will be mort-
gag-d to the World Bank behind our
backs?

Shri Tyagi: So long as there are
assets and new assets are being created,
there is no question of the whole a$-

s of my hon. friend heing mort-
gaged.

[MR. DeEPUTY-SPEAKER in the Chair]

Mr. Deputy-Speaker: The question is:

In page 4. omit lines 4 to 6.
The House divided: Ayes 42: Noes,

deserving of heavier loans. So. this 152.
Division No 4 | AQES [ 2.62 P. M.
ASlt Biogh, Bhri Deshpande, Bhrl V.G. Patnalk, 8hrf U.C.
Ratudur Bingh. Bhrt Gidwani, Bhri Beghabachar), 8hari

Raau, B4 K. €
Roovamehasamy, Bhrl
Bushlhdkntalah. 8urd |
Chakrvartiy, Bhrtniiti Renu
-Chacter)ce, Birl N. €.
Chatteriea, 8hri Tushar
Chauclhuri, 8hri T. K.
<’howdhury, Bhri N. B.
Dax, Shri Baranandhar
Dasaratha Deb, 8hri
Deo, Bhri R. N, 8,
$engun ,Bhri

Achint, Ram Lula
Achuthan, 8hri
Agarnwal , 8hei H. L,
Acrawal, Shri M. L.
Akarpuri, S8ardar
Altekar, Shri
Asad, Maulann
Badan 8i{agh, Ch.
Balssubramaniom Shet
Balkrishnan, Shrl
Belmik{, Shri
Bansal, 8heil
Barman, 3hri
Darupal, Bhri
Baseppa, 8hri
Bhagat,Shrl B, R.
Rhargava, Pandit M. B.
Bhargava, Pandit Taakur Das
Bhoasle, Majar-Gesasal .
Bidari, Shrt

itbal Blogh, Bhrt

fiurunrdaswamy, 8hri
Jalsnorya, Dr,

Khare, Dr. N, B,
Krishoa, 8hri M.IL.
1al Biagh, Bardar
Mookorje. r. 8. P.
Mukerjee, S8hei ¢, N.
More, 8hrl 8. 8.
Murthy, 8hrl B.IS.
Nalr, 8hri N, Bree Kaotan
Nanadaa. Bhrl

Nayar, Stiri VP,

NOES _

Bogawat, Shrl
Borooah, Shrl

Boee, Shrl P. C.
Braleshwar Prusad, Shrl
Buregohaln, Shri
Chaturvedl , Shri
Chsudhary, Shri G.L.
Chinazla, Shri
Craudhri, Shri M. Shaffiee
Dabhi, 8hri

Das, Dr. M. M,

Das, Shrl B.

Das, Shri Bell Ram
Das, 8hei N. T.
Datar, 8kd
Deshmukh, 8bri ¥, @,
Deahsoukh, Dx. P. 8,
Deshpande, 8hri G. H.
Dboatys, Shef

Dube, Bbrd U, 8.

Dubey, 8hrt B, G,

Raghavaijah, 8hri
Ramoarayan Singh, Babu
Rao, Bhrl P. B.
Rago, 8hrl P. Bubba
Rao, Bhrt Vittal
Rishnng Kelshing, Bhrd
Bingh, Bhrl B. N.
But,rahma’.am, 8bri K.
Bundaram, Dr.Laoks
Swantl, Bhri Bivamurtht
8wamy,8hrl N.B.M.
verma ot &y 1di

Dwlvedi, Shrl D. P.
Dwivedi, Shri M, X..
Elayaperamal, Shri
Gadgil, Shri
Geadhyj, Shri Foroze
Gandhi, 8hri M. M.
Gandhi, Shri V., B.
Gautam 8hri C. D.
“onnder, Shri X. P.
Txtamuddin, Shri M,
Iyyanl, Bhrt E,
Iyyunni, Shrl C. R,
Jajware, Shri
Jangde, Shri
Jasant, Shri
Jethen, 8hrl
Jha, Bbri Bhagwat
Jaahunwaia, 8ard
Joshl, Bhri M.D,
Josh), Bhrimatl Subtadra

Kakio, 8hri
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Kb Shrimat) A Nosusimbdao, 8AriC. R.
Kasltwal, Bhri Neliru, Bhrd Jswaharial
Xotham, Shr{ Nebru. Shrimati Uma
Keshe valcagnr , 3hri Pende. stied C. 1,
Keskas, Ix. Pannalal, Sht
Khas, Shri &. 4. Pant, Sari D. D.
K bed os, B 3. B, Pataskar 8hri
K tralikas, Bhri Pate), dhr) Bajsbwar
Krishpsmechssi, Bhri T, T, Patel, Shrtmet) Manibcn
Lal, Bbri R. 8. Pramd, Bhef H. 8.
Lallan§l, 3031 Gachiad, 8hrl N.
oladieh Gowda, Shui Ragbublr Sabal, Shui
Mag( 8x:l B. C. Bagbammaiah, 5bri
odalligb, hri U. 8. Rai Bahadar, 3hrl
Malvts, RO7I B. N. Bam Dass, Shri
Mandal. Dy. P. Bam jarap, Prof.
Masod), Meolana Ramansod Shaatzi, Bwami
pamriys INto, tibie Bamaswemy, 8bhri 8. V.
Mebts. Bkl Balwant Gloha Baoe, Shri
Mshre, 8 hii tibhuli fleddy, Bhel 11 .S,
Mihea, Shet L. N. Roy, 8hri Patiram
Moo, BB M. P, Bop Nazain, 3hii
Wboe, Paaditliosare Sabn, Shri Bameshwar
hoe, 80rf B. V. Sakbare, Shri
Mohd. Akbar, 508 Samanis, Sbri 8. C.
Maveshs, b sargsnae, 8hel
Moee, ¥bri K. L. Batish Chandsa, Shri
Makes 5804 8hah, Shri R §H.
Methokrishoan, Shri Stahoswaz Khan, Shri
Negpdhasi, Shri Sharma, 1'rol. D. C,
The motion was negatived.
4 PM.

Mr. Depaty-Speaker: The

“That clause 13 stand part of

the Bill"

Tne motion was adopted.

Clauseld was added to

Clause 14 and 15 were added to the

Bill.
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Slarms, S K R
shukis, Pandit 8.
Niddanan uhia, Stirl
Slagth. sl DN,

Siugi, shiri B, P,

Elagh, shei T. N.

Slaha, Dr.8.

Binhe, Shri 13, I,

8inha, Shri Jhuisn

Slala, Shrl K. 1.

8ioha, 8hri tatye Namyan
Sinhasen Nitagh, Shei
Soaana, slie N.
Subrahmanyam, Shel T.
Buresh (‘wandra, Dr.
‘I'himionish, Shrj

Thomas, Shrl A. M,
Tivard, it v, N,

Tudu, Shel 13, L.

Tulaldes, Shr

Tyegl, 8hri

1" padtiyey, Pandit Muntshwar Datt
Upadnyay, Shri Sturs Deyal
Upadbyays, 8bri 8 1.
Valshaav, Bhri . Q.
Vamhys, Shri M. B
Velayudhan, Shes
Vidyalankar, Shrt
\Wodeysr, Shri

the Corporation from the fe:dustrial

question is:

add

“and shall supervise

concerns for the loans or advances
granted in 1oreign currency''.

(1i) In page 4. line 30, at the end.

utilisation

of all such loans.*

the Bill.

(iii) In page 4, after line 34, add:
“Provided that the Central Gov-

ernment shall have the power of
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Clause 16.—(Substitut)ion of new section
etc.

Skri M. C. Shah: I beg to move:

In page 4. line 30. after “the interest”
insert “and other incidental chaiges.”

Shri T. K, Chaudburi: I beg o move:

In page 4. line 27 for *“‘or utherwise”
substitute:

“or from any other sqQurce or
any other jntemltional and fcre-
ign agency’.

Shri K. K. Basu: I beg to move:

g) In page 4. line 27. at the end,

“and may pledge, .iortguse,
hypothecate or assign to the said
Bank or other foreign lender all or
any part of the security taken by

superintendence over such industry
as to the utilisation of loans grant-
ed hereunder.”

Shri T. K. Chaudhari: My amend-
ment is a small one. The nmieaning of
the words “or otherwise’” in the propos-
ed section 27 is not very clear. Does
this ‘otherwise' refer to the consent
of the Central Government. or to loans
from any other foreigh source, other
than the Intermational Bank? My
smendment only seeks to ensure that
the Industrial Finance Corporation will
be able to borrow from other foreign
sources ag well, not only from the
International Bank for Reconstruction
and Development. The main purpose
of my amendment {8 to ensure that we
are not tied to the power or powers
who are at present controlling the
Interuational
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As an undeveloped country we must
have recourse to foreign loans. But
i1 we must have recourgse to foreign
loans, let us secure that loan from
other foreign countries as well, not
from the International Bank alone,
which is for all practical purposes
dominated by the United States of
America. There are other foreign
countries who might after negotiations
be included to advance loans to us.
We heard the other day on the floor of
the House that Norway had offered
certain accommedation to us and
offered cerfain technical help through
the U.N. So. some such help might be
available irom other foreign sources
also which might not have a great
voice in the International Bank but
‘which might be ready and willing to
help India. I neced not :raise the ap-
prehension of hon. Members opposite
by saying that even Russia or China
might be willing to extend certain loans
to us. But if we leave aside the
question of the possibility of Russia or
China ¢xtending to us such loans, there
sare certain other countries willing to
help India and the Industrial Finance
Corporation should be able to borrow
in foreign currency from those snurces
also,

Mr. Deputy-Speaker: “Otherwise” is
there. The only point seems to be
whether ‘“:any other source™ is neces-
sary. ‘“Otherwise” means any other
source. ‘The apprehension seems to be
that the word “otherwise” might refer
{0 the previous consent of the Central
‘Government.

Shri Tyagi: There is a ~omma after
“Governmen:”,

Mr. Deputy-Speaker: True. But it
may refer to both. 3

Shri Tyagi: It is connected with that
clause ‘‘foreign currency Nom  the
Internatisnal Bank for Reconstruction
and Development” or otherwisc.

Mr. Depuly-Speaker: That is the
meaning. All :ight.

Shri K. K, Basu: Clause 16 of this
amending Bill seeks tu substitute new
section 27 for the old section 27 of the
parent Act. Under section 27 of the
Parent Act there were certain provi-
sions for taking loans from foreign
countries, But under that section the
power of the Government was confined
‘to giving its consent. With thke con-
sent of the Government the Corpora-
tion could raise a loan from a foreign
country. Under the new section the
Z)ower is going to be extended not only

give its consent but the Government
mnay aiso guarantee the raising of such
doans from foreign countries or the
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International Bank for Reconstruction
and Development.

Before I go into details I would like
to say that my first amendment seeks
to put in the sub-clause which has been
dropped out—I do not know why—-from
the new section. There it read that
the Corporation “may pledge., mort-
gage, hypothecate or assign to the
said Bank or oth:: foreign lender all
or any part of the security iaken by
the Corporation from the industrial con-
cerns for the loans or advances granted
in foreign currency”. This has been
left out in the new section 27 which is
before us. I want to put in the subh-
clause as was found in section 27 of
tne parent Act.

Then, in sub-section (2) I want to
add part of a sentence. v1z. "and shail
supervise utilisation of all such icans”
The sub-section says *“The Central
Government may......... guarantee all
loans taken by the Corporation under
sub-section (1) as to the repayment
of the principal and the payment of
the interest”. I want to put in these
words, so that the Cent:al ticvern-
ment’s responsibility will not cease
with the mere guaranteeing but they
should also have the right to super-
vise the utilisation of such loans.

Then after line 34 I want to put in
the word.s:

“Provided that the Central Gov-
ernment shall have the powoer of
superintendence over such indus-
try as to the utilisation of loans
granted hereunder”.

This particular section deals mainly
with foreign loans. A good aecal has
been said in the last few days' discus-
sion about the role foreign loans may
play in the working of this Industrial
Finance Corporation and in the eco-
tiomy of our country, I do not pro-
pose to repeal. bui I wish to say this,
We have just now passed clause 13
relating to section 24 of the Auvt where-
in the limit of the loan has *»een raised.
In giving an explanation to that parti-
cular proviso the hon. the 1eputy
Finance Minister s2id that ve huave
this power. when the loan is granted, to
pledge. mortgage, hypotherate ¢r assign
the security taken by the Corpora-
tion to the Bank or foreign leuder.
But if the new section 27 is put in
the place of the corresponding old
section. there being no provision in
ihe new section for mortga:iing or
hypothecating the assets of the indus-
trial concern. we feel there may be
the possibility that these {oreign con-
cerns may grant loans on the maia
security of the guarantee by the Cen-
tral Government., The Central Gov-
ernment may guarantee and before
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guaradteeing the Central Covernment any guarantee from the Government

will certainly lock to the scheme and
will ascectain whether the
can be worked out in the in-
terest of the nation. However. tbere
is a feeling, and with justification too,
that unless a spccific provision as to
mortgage or hypothecation of the as-
sets of the particular industrial con-
cern is there. there is a likelihood and
there may be occasions when an
industrial concern with Rs. 5 or
Rs. 25 lakhs paid up capital may be
given a loan of rupees ‘hree crores
if in the individual jydgment of the
particular officer or Minister con-
cerned it is found that the particular
loan :3 in the interest of our national
indus:try,

{SHR1 N. C. CBATTERJEE in the Chair]

Therefore. when this wide power is
given to Government. and when, as
was remarked by Dr. Khare. there is
a possbility of the whole country
being mertgng.d. [ 4o not know why
Government has d:iiberately dropped
tha: partcuiar sub-ciause 1n the new
stb-sect 1o,

In:dustrially backwacd as we ure,
there ir.uy be :.cessity of foeign
loans. Whenever a foreign loan is
taken. it must come  without any
siring ochind it.  Of course. | do not
want ‘o go into the details of the
arzum n-. The foreign ‘loan must
no: -wnme to individual industrial c:n-
cerns or to individuail institutinns,
It must detinitely come on Govern-
mernt level because if you study care-
fu''y the recent tret:d in the erono-
mi¢ sphere ¢f the world, the tenden-
¢y of the international trusts is to
devnur our industries, Our indus-
trialists are playing second ficdle to
the big international business rackets.
We have seen for what purpose these
loans are granted by the Internati(nal
Bankx. They have granted loans for
our Central Tractor Organisation.
They have granted loans for cerizin
dams. Bokharo Thermal Plant or for
buying locomotives which do not help
us in any way to build up the indus-
trial wealth of the country. There-
fore. judging from the past records
of this internations] Bank and the
way in which they have tried to
come forward financially to help cur
industry. we cannot acceot or con-

Jer the perticular legislatlon as so
‘nnocuous that we can esslly give our
support to it. We know in what man-
ner and in what attitude this Inter-
national Baik works. Therefore, we
feel if this Industrial Fioance Cor-
poration is allowed to negotiate for
a loan with this organiaatioa without

as to the manner in which it will be
utilised, I am afraid a time mi;s -+¢
when you will find the Intesnntinmal
Bank wlll completely devour all uwur
national Interests. Today the Indus-
trial Finance Corporation 1s ¢omii~
ted by our big commercial ' vr te,
Therefore. we feel that if &

to be taken. it nu:at come on Grvern-
ment level. That must come without
any political string behind it.

As my friecnd Mr. Chaudhury has
pointed out in his amendment. there
may be possibilities of borrowing from
any other source or any other inter-
national and foreign agency «<«ther
than the International Bank or from.
the United States of America. All
our finances do not come in the form.
of moneys. They come in the wzuy

capital goods, etc. We know. this
International Bank, when it last ad-
vanc«d money made it a condition
that the goois (v be purslosed must
be purchased from the cuuatty where
the International Bank was situated.
So. we buy things frnm that country
the orces mav be untavournblie cum-
pared to other countries and we do
not got the full utitlisation value.

n. see the interest at which we get
the money—iour g1 ¢eni. In the
United States of America the average
interest payable is about 2.2 per cent.
or it might be more or less. There-
fore, we feel that if any loan has to
be raised from any country, it shculd
be raisect on the Government level
and on terms favourable to us. We
must satisfy ourselves that no poli-
tical string is attached to it.

s bas been said In the last four
days. the big industrialists of our
country are trying to dominite the
national economy f our country.
We feel that it is the duty of_ the
Government to see that our country's
interests are not jeopardised by the
actions of these big industrialists.

Our Ministers and Members on the
Treasury Benches are well versed in
the nsiional economy of this country.
If they want to develop our industry,
if the are going to have a planned
ecconomyY of the country—there may
be private sectors of industry—it is
the bounden duty of the Government
to see to and guide the industrial
policy of the country. In the planned:
eccnomy of the country we cannot
have today a laissez-faire attitude.
Therefore. I feel that my amendmeot
is absnlutely necessary and Govern-
ment sbonlg Bee at least that the
:moneys are properly u ) {3
must see that the lnduatrleo must
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work properly and in the iiterest of
the nation,

Again reiterating our attitude to-
wards the foreign loan, we say that
this amendment must be accepted.
It is a modest one and 1 hope Gov-
ernment will accept it in the interest
of our nation,

Shri Kasliwal (Koitah-Jhalawar):
1 am afraid the amandment of section
27 in the present Act which is sought
to be amendcd by this uew  clause
places the Central Government 1n a
very peculiar position By a «¢om-
parison of the two I will immediately
show how it is so. Under the pre-
sent Act. the Corporation cculd ask
for foreign loans only with the con-
sen: Ol lhe .en 1l (Government,
Under the proposed amendment a
guarantee of the Central Government

sroposed to be sought. That s
one change, Secondiy, under the Act.
the industrial concern” had to pledge.
mortgage. hyvvwoihecate or assign any of
its assets towards the foreign loan.
Now., under this new amendment pro-
posed to be sought. the industrial
concerns are  completely  absolved
from the payment of any nwrigage.
hypothecation or piedges. The indus-
trial conccens who were  boitowing
the foreign currency had to pay
either in the same currency or they
had to pay in the equivalent of Indian
cwrrency at the rate of cxchange pre-
vailing at the time of repaywmnent.
Now. here. the position is very pecu-
liar. They say now that the indus-
irial concerns will p#y only in Indian
cuarencv and ail the profits or losses
which accrue in this exchange will be
re-imburscd or paid ‘o the Crntral
Governmen! as the case may be. No
inctusirial concern is going to return.
Thai is my fear. At a time when the
Government is not going to have any
profits. the Central Government will
have to bear the losses arising out of
the fluctuations in foreign exchange.
Lastly interest and other incidental
charges—rcpayinent of all these have
to be guaran‘ved by the Central Gov-
eriunent. Therefore. my submission
is that by t1»e amendment wi.-h is
sought to be made. the posiiion of the
Central Government is very much
worsened. I wouli stbmit that the
hon. Minister should reconsider the
whole position.

Shri M. C. Shah: I have explained
in my reply yesterday about foreign
borrowings. So, I need not again
repeat thasc very arguments to "ret
the points made by my hon. friend
Mr. K. K. Basu.

With regard to his .mendments
where he wants the Central Govern-
ment’s superintendence and control, 1
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would submit that we have explained
already iliat the Government has got
complete control over all the activities
of Industriai Finance Corporation.
Agailz, we have got our representa--
tives there. 1 have exolained et full
length yesterday the working of the
Industrial Finance Corporation. So..
it is not necessary to nave those
amendments accepted.
L

~, &
With regard to n‘m friend's
fears abou. foreign ¥, tue ori-
ginal section 27 allowed the Industrial

Finance Corporation to borrow in
foreign .currency. But. as 1 said
yesterdzy. ihere was a lacuna. Be-
cause, foreign currency can be bor-
rowed only if there is a guarintee by
the Government of the .ouniry in
which that concern is tocated. For
that very purpose this amending Biil
has.bzen brought. It has been made
so clear in the Statement ¢f Objecis
and Reasons that this umending Bill
hiis emanated because we ivanted to
have borrowings in foreign currenty.
that is. from the International Bank
for Rzeonsiruction and Development.
So. with regard to hypothecation.
mortgage and all those things in
seciiva 7, my hon. friend need not
have an)’ apprehension. Because if
he reads sections 24 and 25, where
limit ot accommodation and pswer to
impoase  conditions for accommoda-
tion are laid down. he will find

these provisions there. The Indus-
trial Finance Corporation when-
ever it chooszs. can have hor-
rowings in foreign curreacy. Then

too the following provision has bven
made. Sunooc:e  the International
Bank gran‘s a loan of eight million
dolitars to e Industrial Finance Cor-
poration. As 1 explained yesterday.
this sum of eight million dollars is not
to be taken in a lump. 1t wiil be
talren as and when required by the
indusirial concerns. If they have
purchased goods in the US.A. or in
Germany cor in Jaoan or in the U.K.,
and if they want foreign currency of
ithose countries. then. fram the am-
ount of eight million dollars, which
has been gran‘ed as n "oan to the
Industrial Finance Corporation by the -
International Bank. we will take that
much fareign currency and that much
of foreign currency will be credited
to the Industrial Finance Corporation
there in the US.A .From that, pay-
ment will b2 mad=2 as ind when n~ces-
sary, according to the requirements -
of *he industrial concern. which has
been granted a loan. there, in that
curr2nry, either of the UK. or Ger-
many or Japsan or America wherever
he has found the goods cheaper end
has purr‘hased The industrial con--
cern which is to be given the loan.
will be given here that much of’
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Indian currency. and his account will
be credited. with that much of Indian
currency. As it is today, the ratio is
4.76 rupees per dollar. Then, certain-
ly. he will get so much credit here.
to have accommodation in foreign
currency to that extent. It has been
so provided that when a loan is given
to the industrial concern, the Indus-
trial Financg €aMporation will take
mortgage. _ ation. ete, of its
assets. So. it ot necessary to have
the oid section here.

With regard to losses and -profits.
there too. there is some  misunder-
standing. The position is. the Indus-
trial. Finance Corporation -will tave
that foreign currency today. ‘Today
the rate is 4.76 rupees. Sometime
back. before the devaluation. it was
Rs. 3.3 or somethiag like that. We
just take a loan today. There will be
a period of duration of the loin We
will have to repay the loan within 12
vears, as it has been provided now.
At the time of repayment, suppuse,
there ts a change in the ‘raluation of
the dollar and the rupwiveif tnere is
a l!oss. the Industriai ¢inatice Curpo-
ration c¢annot bear #hat, That is
usaal in a'l the enuntries wherever
accemmodation for foreign currency
is done. If thsre is a protit. thc profit
will also 2o to the Government. As
a matter of fact, under the Aet, it has
been so proviced that whenever there
is & or.nt over live per cont . it shall
acerue to e (Central voverninent
So. my “on. ‘tiend need not have any

. spprehension on that point. As 8

usual and ~ustomary and as is always
done in 2li such fereign bHhorrowings.
this has scen provided for.

About incidental charges ton. [ may
say tnis. Suppose. we are in a po. i-
tion to repay the whole smonnt some
four vears before the date of repay-
ment - hirh would be 12 years. there
are csrtain conditions: we will have
to payv 4 a per cent commitment
charges ¢, preria on bonds. If the
period is just about two years or three
years or so. it will be 3/4 of a quarter
per ccnt. and not exceeding 14 per
cent according to unexpired pericd.
These are the incidental charges in
tie agreement there. Wherever the
International Bank has granted )cans
to any other country. these are the
usual conditions. Therefore, we say
that incidental charges are to be paid.

Shri K. K Basu: On a point of
..clarification, Sir. Is it the intention
of the Government. as was provided
in section 27 of the parent Act, that
they would also mortage the assets
-of the particular industrial concern to
the Bank from which loan i3 taken?
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Shri M. C. Shad: No. When the
Government gives the guarantee, why
should the Industrial Finance Cor-
poration mortgage those assels.

Dr. lanka Sundamam (Visakha-
patnam): In other words. yYou give
four crores to the Industrial Finance
Corporation without guarantee.

Shri M. C. Shab: [ did not Qquite
follow the Dox'tor.

Shri K. K. Basu: May [ ask...

Mr. Chairman: I think there has
been enough debate.

Shri K. K. Basu: One point. Sir.

Mr. Chairman: I shall put the
amendments to the House.

The ouc.tion is:
In page 4. line 30. after ‘“the in-

trest” insert “and other incidental
charges.”

The motion was adopted.

Mr. Chairman: Mr.
amendment.

Chaudhuri's
The question is:

In page 4. line 27. for “or other-
wise" substitute: “or from any other
source or any other international and
{oreian agency”.

The motion was negatived

Mr. Chairman: Now. all ‘he amend-
ments moved by Mr Basu.
The Qquestion f{s:

In page 4. line 27. at the end. add:

“and may pledge. 1yortgnge.
hypothecate or assign to the said
Bank or other foreign tender ail
nr any part of the security taken
by the Corporation from the
industrial concerns for the loans
ar advances granted in  foreign
currency.”

The motion was negatived.

Wr. Chairman: The question is:
1n pace 4. line 30. at the end. add:

“and shall supervise utilisation
of all such loans”,

Thc motion was negatived.

Mr. Chairmam: The question is:
In page 4. after line 34, add:

“Provided that the Central
Government shall have the puwer
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of superintendence over such in-
rdustry as to the utilisation of
loans granled hereunder.”

The motion was ncgatived.
Mr. Chairman: The question is:

“That clause 16, as
stand part of the Bill.”

The motion was adoted,
Clause 16. as amended. was added ®m

amencled,

to tbe Bill.
Clause 17.— (Amendment of section
28 etc.)
Shri KRamaseshaiah: (Parvathi-
puram): [ beg to meve:
In pagce o lines 2 and 5, oMt in

the absonce of any contri~t to the
contrary”.

Shri T. K. Chaudhuri: |
mev¢:

oeg tu

(i) In page 5, lines 2 and 3, for
“in the abscnce of any centract to the
contrary’ substitute ‘‘notwithstanding
any contract to the corstrary”.

(ii) in page 5. line 6, for “to the
person entitled thereto” substitute “to
the funds of the concern itself for
meeting its ether liabilities and obli-
gations™.

Shri Raeamaseshaish: Sub-secticn (1)
of sertion 28 of the Act. empowers
the Corporation to take over nsanage-
ment of any industrial concern when
it commits default er violates eny of
the conditions of the agreement. The
proposed sub-section (3A) of the
amending Bill is enly an extension of
this 3sub-section, This sub-section
provides that “all costs, charges and
expenses properly incurred by it as
incidental to such management, sale
or realisation shall be recoverable
from the industrial concern”™. It fur-
ther provides bow the money realised
by the Corporation should be utilised.
In stating that the money so realised
shall be applied firstly in payment of
the costs, charges and expenses, and
secondly in the discharge of the debt
due to the Corporation, the sub-sec-
tion states that this can happen only
in the absence of any contract to the
contrary. I cannot comprehend how
there can be a contract to tne coutrary
because the effect of any contract to
the contrary weuld be to deprive the
Corporation from recovering its costs,
and atso the debt due from the indus-
trial concern. I, therefore, suggest
that “in the absence of any contract
to the contrary” may be omitted.
Or, I request the Finance Minister to
clarify the position under what condi-
*tlons such a contract can be entered

383 PSD.
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into by the Corporation with any induas-
trial cencern when money is lent by
the Corporation to it.

Shri T. K. Chaudbhuri: I do not want
to dilate much on the amendments I
have moved to this clause. They only
seek te improve the wordings. parti-
cularly in the new sub-section (3A).
In the absence of any ‘contract’, I
think there might be some ‘contract’
which may stand in the way of these
expenses of the concerm which is taken
over by the Corporation being charg-
ed to the concern itself. So, I only
seek some sort of verbal improve-
ment. and that is all.

Shri M. C. Shah: These powers are:
there in section 28, and we have made
it rather better and well-drafted.
About the incidental costs, there must.
be some provision. There was a cer-
tain lacuna. So. we have just insert-
ed this to remove the lacuna.

Mr. Chairman: Is the amendment
accepted by the hon. Minister?

Shri M. C. Shah: Not accepted, Sir.
Shri Ramaseshaiah: By that he has

not ciarified how a contract to the
contrary can be entered into.

Mr. Chairman: The
reads:

sub-section

“(3A) Where the management
of an industrial concern is ti:ken
over .by the Corporation or any
preperty is sold or realised by it

* under the provisions of sub-sec-
tion (1), all costs, charges and
expenses properly incurred by it
as incidental to such management.
sale or realisation shall be recover-
able from..."”

He wants to kmow how there can.
be a contract to the contrary whereby
you deprive the Corporation of that
power?

Shri M. C. Shah: The amendment {s
not workable in practice. In some
cases it may be necessary to apply a
part of the pr to pay the auc~
tioneers and the whole proceeds can-
not be appropriated by the Corpora-
tion. 1 am shnply giving ypu an in-
stance. There may be certain cases,
and we have to provide for them.

Mr. Chairmaa: The question is:

In page 5, lines 2 and 3, omit “in
the absence of any contract to the
contrary”.

The motion was negatived.
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Mr. Chairman: The question is:

In page 5. lines 2 and 3. for "in the
absence of any contract to the c(on-
trary” substitute "notwithstancling any
contract to the contrary”.

The motion was negativd.
Mr. Quairman: The question is:

In page &, Une 6, for “to the person
entitled thereto”. substitute ‘*‘to the
funds of the concern itself for meet-
i{tg its other liabilities and ebliga-
ions".

The motion was negatived.
Mr. Chairman: The question is:

“That clause 17 stand purt cf
the Bill”.

The motion was adopted.
Clause 17 was added to the Bill.
Clause 18 was added to the Bill

Clause 19 was added to the Bill

Clause 20 ~=(Insertion of new sections
30A etc.)

Pnﬁdit Thaknr Das Bhargava: Sir.
on behalf of Mr. A. C. Guha. I beg to
move:

_ (i) In page 6, }ine 14, after “manag-
ing agent” insert or any other direc-
tor",

(i1) In page 7, line 9, after “manag-
ing agent” insert *“managing dirertor
or chairman or secretary or auy other
director”.

(ii) !In page 7, line 14, after
“managing agent” insert ‘“or munag-
ing director. or chairman, or secre-~
tary or any other director”.

Shri M. C. Shah: I will accept these
amendments with superficial changes
it my hon. friend agrees.

Mr. Chairman: There are other
amendmen's also.

Shri T. K. Chagdhari: 1 beg to

move:

In page 6, line 5, for “any indilvi-
dual, irm or company” asubstlitute:

“any public limited company or
co-operative gsociety mcorporated
in India and a majority of the
shares of whlch are hetd by Iudlan

nationals”. .

Stri K K Bass: | beg to move:

In page 6, after line 7. add:
“Provided that no appointment

shall be made hereunder unless
such appomtments are sanctioned
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and consented to by the Central
Government.”

Dr. M. M. Das: | beg to move:
in page 7. lines 3} to !4, omit:

"and subject to such other .ex-
ceptions, restrictions and limita-
tions, if any, as the Central Gov-
ernment may. by notification in
the Official Gazette. specify in this
behalf”,

Mr. Chairman; All these amcnd-
ments are nuw before the House and
the debate is open.

Shri S. C. Samanta: In the second
amendment moved by Pandit Thakur
Das Bhargava, 1 think there is soge
lacuna. The amendment treads:

“after ‘managing agent' insert
‘'managing director or. '

It should be:

“after ‘managing agent’ insert
‘or managing director or..." "

Or e¢lse. it will net fit in. I think.

Shri M. C. Shah: May I be permit-
ted to suggest that with regard to
these amendments of Mr. Guha muved
by Pandit Thakur Das Bhargava I
am going to accept them with verbal
changes only. .

Mr. Chairman: Which one are »ou
accepting?

Shri M. C, Shah: The f{irst amend-
ment but with this change:

“or any director” instead of “or
any other director”, because I have
consulted my draftsmen, and I think
it ought to be that way. So, the
amendment may read:

In page 6. line 14, after ‘“moanag-
ing agent” insert ‘“or any clrector”.

Mr. Chairman: Is that all right?

Pandit Thakur Das Bhargava: It is
quite all right.

Shri M. C. Shab: I shall accept the
second amendment also, with this
change:

“after ‘managing agent’ insert
managmg director or any other
director’’

instead of ‘managing Director or
chairman or secretary or any other
director”.

Paadit Thakur Das Bhargava: What
about the chairman and’acretarv’

Shry M; C. Shah: They wlll be em-
ployees.
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‘Similarly. the third amendiment niay
be changed thus:

“after ‘managing agent’ insert
‘or managing director or any other

director’ .

I have consulted the druftsmen and
the legal adviser.

Dr. Lanka Sendaram: Is “chairman”
included in the definition of a “direc
tor"?

Shri M. C. Shah: The chairman is
a director.  If a director is chairman,

he is included. certainly.

Shri T. K. Chaudhuri; Aty imend-
ment relates to the appointment of
managing agents to the concerns which
would be taken: over by the Industrial
Finance Corporation. When the
original Act wuas under discussion in
the predecessor of this House, it was
stated by the hon. Minister in charge
of the “Bill that their purpose was to
promote joint stock ventures in indus-
trial cencerns. And so0 it was
expressly provided that the Indus-
trial Finance Ceorporation would
give loans or advances 10 }loint
stock companies and ro-operalive
societies. But now. it is proposed
to appoint as managing agemts indi-
viduals, private¢ fiems and ~ompanies—
not necessarily limited companics-—
and power is taken under this clause
to that effect. 1 think this is 2n invi-
dious provision. and 1 think the hon.
Minister should accept my  amend-
ment, which seeks to ensure that no
individuais or #rms of partners «on-
cerned should be appointed as manag-
ing agents. but that the responsibility
of management should bhe given cnly
to joint stock companies or cv.opera-
tive societies. If that power is given
to individuals. then we would be
actually vitiating the very purpose for
which the Act was framed. ‘

Shri K, K. Basu: Clause 20 <eeks
to put in a new section rcgarding the
rights and powers of the Corporation
in regard to the concerns Whose
management has been taken c¢ver by
the Corporation.

Sub-section (2) of proposed new
section 30A reads:

“The power to appoint directors
under this section includes the
power to appoint any individual.
firm or company to be the manag-
ing agents_of the industrial con-
cern on su®h terms and cenditinns
as the Corporation may think fit."

° Under this sub-section, the Corpora-
tlen gets the power to appoint manag-
ing agents for those concerpd which

4 DECEMBER 1952

Corporation (Amend- 1638
ment) Bill

they think should be taken over by
them. because of mismanagement or
any other reason, We know very well
the long history of the managing
agents and the role they have played
so far. If you go through the report
of Company Law Inquiry Committee,
—of which I would again say the
hon. Deputy Minister was a mem-
bef—you will find that they have
dealt at length with the role of the
managing agents especially in the
industrialisation of our ceuntry, and
the way in which they have so long
hampered the growth of the industrial
development of the country. If we
give to this Corporation which is pre-
dominantly today—and possibly will
rontinuc also for some time more—an
industrialists conbcern, the  preposed
powers. then there is every likelihood
that the industrialists would try to
push through managing agents of
their own choice. Allegations in this
behalf have already been referred to
during the general discussion earlier.
] do not know whether under the pre-
sent set-up of things. the ‘zovernment
is in a position to categoricall:;; say
that there should not be any manag-
ing agent system. but I hope tlat in
the new Company Law Amendment
Bill that will be coming up very
soon, this managing agent system wiil
be completely done away with. But
so long as it remains. the Government
takes the power under this particular
section. for the Corporation to appoint
managing agents for the working of
concerns whose management has been
taken over by the Corporation. It
has often been said in this Iiouse that
in many cases. these industrialists
while granting the loans riake it a
condition that such and such' nersons
will be taken on the board of direc-
tors, or that such and such frersons
may be appointed as managing agents.
Therefore. 1 feel. considering the
fundamental principle behind the
industrial Finance Corporation,
namely the development of our in-
dustry, we should see that no power
or authority is given which will vitiate
the main purpose for which the main
Act was passed. and the Corporation
was established. Considering the
large volume of ogfnion ¢hat has
grown against the managing agernt
system, and the experience we have
had during the last ocne hundred
vears or more, of the way in which
this mamnaging agent system worked
agalnst the interests of the country’s
industrial development. 1 feel that it
is high time that the power to agpalmt
managing agents should be used as
restrictedly as possible, especially in
these concerns where the Govesnment
are the main shareholders., and the
people are the main persons interested
in their development. That ls why
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1 bhave put in an ameandment that
before the appointinent of the manag-
ing agents, the Central Governmunt
sghouid be coasulted.

Of course, I know the hon. Minister
will say that in this lodustrial Fin-
ance Caorporation, there are nomiress
of the nationalised Resarve Bank. and
aominees of the Government also
sre there, and that they are ccmpe-
temt to advise Government om the
guestion which managing agents
should be appointed. But I {eel that
in view of the role these industrialists<
thave played so far. there should be a
gond check ohr ail these things.

ess the Central Government is
consulted, before the appointment of
¢he managing agents. a particular set
of officials or nominees of the Govern-
ment who migbt be in the Board may
be overpowered by the influence of
the industrialists who dominate it.
and may appoint somebody of their
own choice as the managing agents of
those coarermms whose management
may be taken over by the Corporation.

With that end in view, I have put
in an amendment, which I hope the
Government will accept. 1f the Gov-
exoment Is fully satisfied as to the
pecessity of appointing managing
agents. then they might give their
consent on the advice of the Indus-
trial Finance Corporation and their
own financial experts.

Dr. M. M. Das: Clause 20 of the Bill
sreks to glve more powers to the Ceo-
4ral Government. We have seen that
up to this time, Members of the
House have been anxious to give more
power into the hands of the Central
Government, so far as this Corpora-
tion is concerned. But 4ere is 2n oc-
eagion when the House should come
€forward to curtail the powers given
ander sub-section (2) of the proposed
qew section 30E. We uappreciate the
anxiety on the part of the Govern-
went to have full financial control
nver this Corporation. when we con-
sider the huge amount of public money
that has been invested in this Cor-
poratlon. and when we realise that
‘every pie contributed by this Corpora-
tion has been guaranteed by the Gov-
ernment. we are here to give into their
bands the powers they want. But
before we band over this power to
Government, we must ourselves know
what powers we are ¢€iving into the
bhanda of the Government, and their

 esture also. Sub-section (2) of
: 30E 3eeka to give pnwer to
‘Central Government to withhold
appllcation of any provision of the
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Indian Companies Act. from being
#pplied to any corcerns whose manage-
ment nas been taken over by :he Cot-
poration. by swpiy inserting a noti-
fication in the OmMicial Gazette. I take
strong exception to the words—

“and subject to such other ex-
ceptions. restrictions and limita-
tions, if any. as the Central Gov-
ermment may. by notification in
the OMicial Gazxette, specify in this
behalf. .“

This proviso wiil empower the Cen-
tral Governmient to render null and
void any provisiog of the Indian Com-
panies Act in the case of any coms
cern whossi management may be taken
over by t.e Corporation. This pnwer
is rather very wide and sweeping. I
for mys.if am not prepared to give in-
to the hands of tbe Govermment such
sweeping powers. We want to know
the exact nature of the powers wanted
by the Government. We want to know
the exact provisions of the Indian
Companies Act, which the Government
wants to render null and void. By
giving an insertion in the Official
Gazette the Central Government will
be able to render null and void any
provision of the Indian Compaaies Act.
The Indian Companies Act is an Act
passed by the Central Legislature. and
here the Government wants power to
do away—nullify—any provision of that
Act simply by inserting a notification
in the Official Gazette.

5 PM.

Babu Ramnarayan Singh
bagh West): Five o'clock, Sir.

Dr. M. M. Das: My submission is
tbat our Government saould come
forward before this House with con-
crete proposals so that we may know
the exact nature of the powers that
we :est in the hands of the Govern-
ment.

{Hazari-

Mr. Cbhalrman: Do you really want
this power. Mr. Shah, to make any
modification in the Companies Act?

Shri M. C. Shah: It is in superses-
sion of the powers under the Indian
Companies Act. Thls Parliament has
passed a legislation of this sort We
have bodily taken, almost, from that—
the Sholapur Spinning and Weaving
Mills (Specia! Provisions) Act. When
the management of the Sholapur Spin-
ning and Weaving Mills _was taken
over. special legislation w#s passed by
this Parliament and these sections have
been modelled on that legislation. 1t
Is absolutely necessary, when the
management is to be taken over in
certain cases where the instalments

e -
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are not pald and where it is against
the interests of the Induatrial Finance
Corporation. The Provisional Parlia-
ment passed a legislation of this type.
(Intervuptions).

S0, that is the reason why we have
itroduced this. With regard to the
managing agency, I may say that that
power will be used only in rare cases.
As a8 matter of fact, we do not want
and the Industrial Finance Corporation
does not want to appoint 1anaging
agents as far as possible,

With regard to the allegations re-
ferred to in yesterday’s <ebaie. some
Members said that the¢ directors ap-
pointed by the Corporation in  certain
industrial concerns which had taken
loans from the Industrial  Finance
Corporation were relatives—nephews
or brothers-in-law—nf the Dircectors of
the Corpuration. 1 have just looked
into the file and { find that wherever
a director has been appointed by the
Industrial Finance Corporation. that
director is an officer of the Corpora-
tion. We have got three branches—
Bombay. Madras and Calcutta. In one
or twn cases. it was the Director of the
Industrial Finance Corporation of the
region and at one time one senior cffi-
cial of the Food and Agricnlturat
Ministry. Not a single person outside
that set up has been appointed as
director in those cencerns which have
taken loans and where the industrial
Finance Corporation found that 2
director ought to be there.

So. as I told the House yesterday.
there is an imasinary  apprehensian
her¢ too. We want to appoint some
men who can manage. As a natter of
fact, a concern mad have taken 2
loan of R:. 50 lakhs. that concern may
be worth- -1 mean block s¢count—more
than a crore of rupee¢s and because of
certain circumstances we have to take
over the management. If wc¢ cannot
find a very suitable person to take
over the management. it may be necea-
sary. in rare cases, to hav'e a manag-
ing agent. That is the reason why
we have introduced this and this
power of appointing managing agents
will be used very rarely. Under the
Company law also, if I remember
aright. the managing agency is not! to
be abolished but it {s to be controlled.

Mr. Chairman: The question is:

In page 6, line 5, for "“any indivi-
dual. irm or company” substitute:

383 PSD,
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“any public limited cowipeny or
co-operative society inamporated
in India and a majority of the
shares of which are held by Irdian
nationals”.

The motion was negatived.
Mr. Chairman: The question is:
In page 6, after line 7, add:

“Provided that no appointment
shall be made hereunder unless
such appointments are sanctioned
and consented to by the Central
Government”.

The motion was negatived.

Dr. M. M. Das: In view of the reply
given hy the hon. Minister, I beg leave
of the House to withdraw my amend-
ment.

The amendment was, by leave,
withdrawn.

Mr. Chairman: Then Mr. Guha's
amendments moved by Pandit Bhag-
gava. have been accepted by the hon.
Minister with slight modifications.

The question is:

In page 6. line 14. after “managing
agent” insert “or any director”.

The motion was adopted.
Mr. Chairman: The question is:

In page 7, line 9 after “managing
agent” insert ‘“managing director or
any other director”.

The motion was adopted.
Mr. Chairman: The question Is:

In page 7. line 14, after “mznagin€
agent” insert ‘or managing director
or any other director”.

The motion was adopted.
Mr. Chairman: The question Is:

“That clause 20, as amended,
stand part of the Bill.”

The motion was adopted.

Clause 20, as amended, was added
to the Bill.

The House then adjourmed till a
?uarter to FEleven of the Clock on
riday, the 5th December, 1932.
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